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I, thc Chairman of thc Public Accounts Committee, as authoriscd by the 
Committee. d o  prcsent on their behalf this Fifty-first Report on thc action 
takcn by Government on the recommendations of the Public Accounts Com- 
mittcc contained in thcir 15th Report (Fourth Lok Sabha) on Appropria- 
tion Accounts (Dcfcncc Scrvices ) 1965-66 and Audit Kcport (Dcfcnce 
Scrvice4 ) ,  1967. 

2. On 12th June, 1968, an "Action Takcn" Sub-Committee was appoint- 
cd to scrutinisc the replies received from Govcmment in pursuance of the 
rccommcndations madc by the Comniittec in their carlicr Reports. The 
Sub-Committee was constituted with following Members : 

1 .  Shri D. K. Kuntc - -C~n~w~cr ,  
2 .  Shri C. K. Bhattacharyyn. 
3. Shri K .  K.  Nayar. 
1. Shri Narcndrii Kunur Salvc. 
5 .  Shrinlati Ti~rkeshwari Sinha. 
6 .  Shri N. R .  M. Swanw. 

3. Thc draft Rcport was considcrcd and adopted by the Sub-Committee 
at t h c ~ r  sitting hcld on 17th Fcbn~ary,  1969 and finally adopted by thc 
Public Account4 Committce on 3rd March. 1969. 

4. For facility of rcfercncc thc main concliision~/rccorunlen&tions of 
thc Cornmittcc have bcen printed in thick type in thc body of the Report. 
A ~tatcrncnt sho\ving thc summary of the main recommendations, observa- 
tion. of thc Cornmittcc is appended to the Rcprt (.4ppcndix) 

5. ThC Coniniitttx place on record their appreciation of thc .assistance 
rcndered to thcn1 in thk matter by the Comptroller and Auditor Genenl  
of India. 

M. R. MASANI, 
Clictirrr~art , 

Ptihlic Acc-oio~ts Comniitfce- . 



CHAPTER I 

REPORT 

This Report of the Committee deals with action taken by Govern- 
ment on the recommendations contained in their 15th Report (Fourth I a k  
Sabha) on Appro 'ation Accounts (Defence Services), 1965-66 and 
Audit Report (De P" ence Services), 1967 which was presented to the House 
on 29th February, 1968. 

1.2. Out of 18 recommendations contained in the Report action taken 
notes/statements have been received in, respect of 17 recommcndations. A 
reply to the recommendation at S. No. 18 is still outstanding. 

1.3. The action taken notcs,'statcments on the rccommendation of the 
Committee contained in this Report have been categorixd under the follow- 
ing heads :- 

( i )  Reco~nmenrltiot 'observations that have been accepted b y  
Government : 
S.  Nos.-5, 7, 8, 9, 1 1 ,  13, 14, 16 and 17. 

( i i  ) Hecorn~nendations nhservations which the Conmittee cia not 
desire t o  plrrslte it1 view of 1/14 replies of Governnrent : 
S .  No.-3. 

( i i i  ) R~co~w~errdatio,u observut ions replies to wvhich have not been 
crcccpted hp rhe C~()rtrrtrittclr unri )c.hic/r rcquirc rt4ernticm : 
S. Nos.-1, 2 and 12. 

( iv ) Recorrrnrendations 'observnlhtns in respect of  which Gowrnrnent 
Itow furnished interim replies : 
S. N o s . 4 ,  6 and 15. 

1.4. The Committee hope that reply- to the outstrradiag recomnwdation 
and t8e final replies in respect of those r e c o ~ n s  to which oaty 
interim replies have so far been furnEEhed will be submitted to tbem espe- 
~d'hioosl~ after gdt3ng them vetted by Aodlt. 

1.5. The Committee proposc to pursue the recommendations contained 
in S. No. 1 0  regarding review of the surplus pqxrt ies  held by the Defence 
Services through their Report on the Appropriation Accounts (Defence 
!krviccs). 1966-67 and Audit Rcpon (&fence Services), 1968. 

1.6. The Cammittce will now deal with action taken by Gowrnmcot on 
some of thc rccommcndations. 

Non-preferetrce of cloitns in time for stores short landed its a danta,pcd 
rondition-Paragmphs 1.13 to 1.17 & 1.25 (S. Nos. 1 and 2 ) 

1.7. The Embarkation Commandant is responsible for daring and far- 
warding stores received at the Port of Bombay. Dwing tbe period Janunry, 
1962 to Deccmkr, 1965, thcrc were 4876 cascs of military stores short 
1,mded or landed in damaged condition. Of these, ia 419 cases valucd at 



Rs. 37.25 lakhs, the Hcadquartcrs did not either prefer claim$ at all (155 
cascs) or in time (265 cascs) against the steamer agents within thc pres- 
cribed time-limit. 

1 .X. The Committce ~lladc the following observations in paragraphs 1.1 3, 
1.14, 1.15, 1.16. 1.17 St 1.35: 

1.13. "The Committcc feel that Govcrnmcnt should havc gearcd 
their machinery at the ports. particularly the Embarkation Headquarters, 
to cope with the expected increase in the imports of Defence equip- 
nlcnt and machinery following the Chinese iig_ercssion in 1962. 
The Committee desire that thc Ministry should now cxaininc 
whether the Embarkation Commandant could not be delegated some 
more powers for deployment of additional stall' upto a certain limit to 
meet with any sudden spurts in the number of packages recciv- 
cd at thc Port. The Committee also feel that it should have been 
~ossibie for the Defence authorities. in consultation with the cqns i~mra  
and the Indian Missions abroad, to a r r anp  mattcrs so that a11 docu- 
ments connected with imports w r c  received without delay. 

1.14. The Colnmittce stres\ that thcrc should be clow coordin:rtion 
between thc Embarkation Headquarters and the Port authorities in thc 
nl;lttcr of identification and dclivcr) of Dcfcnce con+pment\ so a \  t ~ ,  
oll\iatr any dclay. 

1.15. The Committee a lw fccl that adcquatc warehousing facilitic.\ 
41ould be made available at Bombay and other major Port. 
uhcrc the Defcncc consipmcnts could be stored in  a secure condition 
pending their clearuncc by the Embarkation Commandant in order to 
,?loid delay in tracing them and to w c  them from damnge by rain 
Thc Cmmittcc would likc the Minktcr to cwminc this further in con- 
wltation uith the Port Trust authoritie4. 

1.16. The Committce sugge~t  that Go\wnnlent should nlakc a coni- 
prchensivc review of thc arrangement\ for thc handling of Dcfcncc goid\, 
particularly machinery and othcr sensitive equipment required for 
Ordnance factories and the ArmcJ Force\ ao ;I\ to  cnsurc thcir cxpcdi- 
tiow and safe delivery and the prc\cntion of any darnagc thrpugh rail1 or 
mihandling. 

1.17 .  The Canimittcc also rcccwrimcnd that thc Dcfcncc authoritic\ 
should Lccp a close watch on the prefcring of claims and thcir acttlcmcnt 
so as to enaurc that claims do not bccomc timc-barred and that they arc 
scttlcd errpcditiously ." 

N'ith regard to a caw of dcla) in clcaring 4 machincs costing R\. 0.9 1 
lakhs which rcwltcd in dilniap of. one of the rnachinc\ due  to corro- 
\ion caused bq expowre to weather, thc Comnlittcc nladc thc follo\t- 
ins observation in Paragraph 1.25 : 
1 .25. The Committce havc alrc,~dy rccommcndcj in para\ 1.15 and 

1.16 that adequate \bed facilitic4 4hould bc provided in Ejon~bay Port 
and othcr major port$ f x  ensuring tllc snfc handling of machincry and 
othcr sensitive equipment importcd for Ordnancc Factories and Armcd 
Forces and for their prompt onward despatch to the consignees. The 
Committcc would like to know, in particular the action uken  to improve 
the handling and shed facilitie\ for Dcfcncc consignments at Ekwnbay 
Port. 



1.9. la their reply datcd the 4th September, 1968, &he Ministry of 
Defence stated : 

"Conscqucnt on thc Chinesc aggression in late 1962 there was a 
hcavy influx of itnportcd Dcfence store from 1963 onwards. The 
augnlcntation of thc staff and cyuip~ncnt position in Embarkation Head- 
quarters Hotnhay, did unfortunately take some timc to be completed. 
'Thc observations of thc Comlnittcc that in an cmcrgency of the t p  
that txcurrcd, the staff and equipment should be quickly matched wlth 
thc expcctcd work-load have been noted for guidance. However, thc 
slatT position has now improved very cansidcrably. As against 21 1 
pccsonncl authoriscd bcfore the a ~ i n c s e  ;eggrcssion, the prcsent authoris- 
cd strcngth of Embarkation Hcadquartcrs, Bombay. stands at 833 per- 
wiincl. Additional equipment for handling storcs has also been sanc- 

q lioncd i~nd  in addition. the Enil~arkation tlcadquartcrs havc becn autho- 
ri'icd to hire hpccial equipment as and when required. As mentioned 
~clrlicr. tllc stafll p i t i o n  at ttlc Ei~lharkation Headquarters, Bombay has 
hccn subject to conhtitnt rcvicw in thc' light of expcrienccs gained in 
h'~~idling the hcavy influx of \torch conscqucnt to thc Chinese a g p s s i o ~ ~ .  
The pcwcr4 01' thc Enlbarkation Heidquartcrs wcrc also reviewed from 
lime to tinw and the En1barL;ttion Commandant now possesses power to 
clcploy thc staff ;it hi\ comniand as hc c o n d e r s  neccswy for cficient 
pcrforniancc of his dutic\. In view. of the fact that thc present authoris- 
cd s t rcn~th  of Embarkation Headquarters stands at 833 pcrsonncl acd ' i i  conklcrcd to IK' adquatc.  110 dclcgation of powers for cniployment 
c ~ f  additional 5talf i\ condc rcd  ncccssaq." 

'.It i \  thc rcspon\ihility of thc Supply Missions abroad to mhkc avail- 
:!hlc ;i l l  necessary shipping documents to Embarkation Headquarters well 
hcforc the arrival of the vc'iscl bringing the storcs to which the docu- 
ment\ rclntc. so that thc Embarkation Headquarters are in a p i t i o n  tn 
t3kc prompt action for the clcarancc of the storcs. Instances of late 
receipt of shipping dtrumcnts have on various occasions in the pa\t 
hwn brought to the notice of the hpar tmcnr  of Supply (now undcr 
the Ministr> of M'orl;.;. Hou4n:: and S u p ~ l y )  for ttw ksue of nccc.ssap 
in\truction.; to the Supply Missions abroad to ensure timely despatch of 
hippinc clocunients. As a rcsult, the situation has now improved con- 
4dcrably. i\;cvcrthclcss. with a viciv to gain further improvcrnent, the 
Department of Supply wcrc opproachcd agiiin in Dcccmh.r, 1967 and 
:hey have once wain trikcn up thc question with the India Supfly 
.2lissinn. L(mdon." 

"The Committee'\ rcconimcndation i11 regard to the necessity of 
LIOW c o o r d i ~ l ; ~ t i ~ ~  bctwccn the Embarkation Headquarters and the port 
'tuthoritic\ 111 thc niattcr ol' identification and delivcry of Defcnce consign- 
ments hit\ hccn nored for guidance. It  may. however. bc mentioned that 
Embarkation Hcadquartcrs do work in clow coordination with the port 
authoritie\. 'Ikc p c ~ t  autlwritics also extend cooperation in this regard 
to the Emhi~rhation Hcndqu;rrtcrs and any unrcsdvcd matten are taken 
up ut a highcr level. In tlic light of expcricncc gained in handling 
Dcfcncc ccmsignmcnts since 1962. a special amie of marking for eas? 
~dcntiliccition of lhfencc store\ was devised in 1965. All Defence 
,tort\ are ~nurkcd wit11 3 rcd rcctanglc on four d c s  with t h  lettcr 'D' 
painted in hli~ck inside the r~ t i lng lc .  This helps in identification of 
Dcfencc ctmsignments, from amongst the cammc~cial s t o m  amving at 
the port. Instructions havc once again becn i.swd to thc Embarkation 



Headquarters in March 1968 (copy enclosed) pointing out the necessity 
-of close coordination with the port authirities. The Ministry of Trans- 
.port and Shipping have alsca now been requested to ask the Port authori- 
ties to extend their fullest cooperation to the Embarkation Headquarters 
in the matter of identification and expeditious clearance of imported 
Defence stores vide Ministry of Defence OM No. 26(2) [68/D(Mov), 
dated 13th August, 1968 (See page 36)l." 

"As regards warehousing facilities, efforts were made in the past 
tor obtaining additional storage capacity for Defence consignments 
pending clearance at the Bombay Port. In 1965, the port authorities 
.allotted an additional shed to the Embarkation Headquarters Bombay 
by requisitioning the area occupied by a private firm and this has 
~ e a t l y  relieved the pressure. As suggested by the Committee, the 
Ministry of Transport have been requested in April, 1968 to move the 
port authorities at Bombay, Calcutta and Madras to give over-riding 
priority to Defence requests for additional storage sheds as and whcn 
requested for bv the Embarkation Commandants stationed at thosc 
ports." 

"The following steps have been taken for the expeditious clearance 
of Defence stores and for avoiding damage through rain or mishandl- 
ing :- 

(a) Embarkation Headquarters have been instructed in April 1968 
to take expeditious action for the safe clearance of Defencc 
stores. particularly machinery, and other sensitive and valuablc 
equipment, in all cases where advance intimation with regard 
to the amval of the stores is received by them either from thc 
shippers abroad or from the Defence indentors in this countrl. 

( b )  Defence indentors have also been requested in April, 1968 to 
nive advance intimation about the arrival of all the important, 
valuable and fragile/sensitive stores which require careful hand- 
ling, direct to Embarkation Headquarters so that special attcn- 
tion may be paid by the latter in regard to handling and on- 
ward despatch of such stores. 

(c )  Details are also being collected of stores which gcncrally rc- 
quire special handling at the port and in transit; and as soon 
as those details are available, a comprehensive list will bc 
prepared and forwarded to Embarkation Headquarters for en- 
forcing special handling arrangements whenever such stores arc 
imported. 

(d) For avoiding damage to stores by rain, the Defence indentor5 
have been requested in April 1968 to ensure that a suitablc 
clause is inserted in the indents to ensure proper packing with 
water-proof material of all imported Defence stores susceptible 
to damage bv sea water/rain. It has also been already imprc+ 
sed .upon Defence indentors that consignments of machinerv 
and precision instruments likely to reach India during the mon- 
soon season (Ju ne-September ) should be diverted preferably 
to Madras/Kandla port with a view to reducing the risk due 
to corrosion etc. 

(e) Posting of an officer holding appointment of Manager in thc 
Directorate General of Ordnance Factories against one of the 



appointments of Captains in Embarkation Headquarters, Bom- 
bay, has been sanctioned in December 1967, to facilitate the 
handling of Ordnance Factories stores. Naval and Air Force 
elements have also been included in the establishment of Em- 
barkation Headquarters; and this has helped quick location and 
clearance of Naval and Air Force stores." 

"~ubsequently to the consideration of the matter by the Public 
Accounts Committee in October, 1967 and as a continuing result of 
the steps taken to equip the Embarkation Headquarters with staff 2nd 
equipment, the position regarding preference of claims in respect of 
short landings and damage to imported stores for the years 1962-65 has 
improved further, as will be clear from the following table wbich gives 
the position as on 12-2-1968 :- 

- 

Year 
Claims Claims Claims Claims . due settled pending not yet 

p n f d  

*Figures in brackets represent claims pending during October, 1967. 
Figures in brackets represent claims not preferred upto October, r%7. 

"Necessarv instructions have also been issued to Embarkation Head- 
quarters in January 1968 to ensure timely preference of claims for 
losses/damages and for expeditious settlement of the claims prelerrcd. 
The Defence indentors have at the same time been instructed to fur- 
nish whatever information and documents are called for by Embarka- 
tion Headquarters in this connection, on top priority basis. Also, as 
already indicated above steps have been taken to ensure timely despatch 
of shipping documents from abroad to the Embarkation Hcadquartcrs." 

"The various steps to improve handling of Defence consignments 
at Bombay Port have already been enumerated above. Similarly, the 
steps taken to ensure safe handling of machinery and other sensitivc 
equipment imported for Ordnance Factories and Armed Forces 2nd 
their prowt  onward despatch to the consignees, as well as to obtain 
additional storage sheds for Defence consignments, have also been men- 
tioned. However, in a large organisation handling complex work, difii- 
culties and problems do arise from time to time, and these are ovcr- 
come in the best manner possible. With the augmentation of thc man- 
power in Embarkation Headquarters, Bombay, and various 0 t h  
measures taken, the situation has improved considerably and it is hoper1 
that the type of delays commented upon by the Committee will becomc 
rare." 
1 .lo. The Committee desired to be furnished with the following further 

information : 
( i )  the latest position of pending claims; 
(ii) the value of pcnding claims; 
(iii) the break-up of pending claims between (a) suppliers and (b) 

shippers. 



(iv) whether the claims against the shippers were preferred within? 
the time-limit prescribed in the Maritime agreement called 
'Gold Clause Agreement'. 

Incorrect crssessnrenr of requirements of aircraft spares-Paragraphs 2.3 3 
to 2.36 (S. KO. 12) 

1.11. The Committee regret that the requisite information has not been 
furnished by the Ministry of Defence. They would like Government to. 
investigate whether, either as .a result of delay in holding survey or in 
preferring claims, Government claims against shippers/suppliers were pre- 
judiced. The Committee would also like G,uvernment, to evolve in the 
light of the finding adequate procedures to ensure timely preferring of 
claims. 

1.12, The Committee note that various measures have been taken by 
the Ministry of Defence to improve the handling of Defence consignments 
at B~nibay Port and their prompt onward despatch to the consignees. 
'These measures include increase in std€ and equipment at the Embarkation 
Headquarter.\ and additional warehousing facilities at the Port, and closer 
coordirrstion between the Embarkation Commandant and indentors. The 
Committee hope that as a result of thew measures delay in clearance of 
Defence stores and damage caused by exposure to weather and mishandling 
after- lauding will be avoided. 

1.13. On the basis of an indent rcccivcd from Air Headquarters, thc 
India Supp l~  Mission London entered into a contract in December, 1963 
for supph of 134 numbers of a spare part of a certain type of aircraft 
It was decidcd in May, 1965 to obtain onlv 6 numbers of the sparc part 
to meet the life of type requirements and to cancel the order for the re- 
maining 19-8 numbers. The manufacturer could bc persuaded to agrcc to 
the cancellation only on the payment of a compensation of Rs. 1 lakh, a\ 
the production was in an advanced stage. In paragraph 2.33 to 2.36. tht: 
Committee made the followinn observations : 

2.33 "The Committee are constrained to notc that this is yet an- 
other case (see also para 2.14) where an incorrect assessment of t l~c  
requirements of aircraft spares was made and this resulted in an avoid- 
able expenditure of Rs. 1.00,000. If Air Headquarters had scrutinised 
the indent properlv, this infructuous expenditure - could havc bccn 
avoided. 

2.34. "It  is also disquieting ot note that. even though the lapse which 
led to thc over-provisioning was detected by Air Headquarters in Sep- 
tember. 1964, a Court of Enquiry was ordcred only in November 1966. 
after Audit had drawn the attention of Government to the matter. T h e  
Committec feel that the Court of Enquirv should have been sct up im- 
mediately the lapse was detected. 

2.35. "As regards the general procedure of provisioning for spares 
for aircraft, the Committee are left with the impression that the proce- 
dure for the wutinv of indents at Air Headquartcrs requircr to be 
tightened. The Committee hope that the Ministn, of Defence will take 
suitable measures to streamline thc procedure prevalent in this respect 
at  Air Headquarters." 



2.36. "The Committee also stress that, in the estimates of provisioning 
.of spares, due allowance should be given to the actual experience ot 
operations in India as that would indicate the behaviour of the aircraft 
in Indian conditions and the necessity of replacement of different parts. 
The Committee hope that the Ministw of Defence would be able to 
evolve a system for the provisioning of spares which wiil be an adapta- 
tion of the commercial system taking into consideration the special re- 
quirements of the Air Force." 

L rncc 1.14. In their reply dated the 21st June, 1968, the Ministry oI DBf- 
-6tated : 

"First and Second Line spares required by the Operational Units 
are worked out at Air Headquarters by applying Forecast Factor dulv 
approved by Government. As regards the spares required by repair 
agencies including Hindustan Aeronautics Limited i.e. Thirci 2nd Fourth 
Line spares, the requirement is worked out by repair agcnciei on the 
basis of the ovcrhaul task in hand and likely future arisings. The rc- 
quirements arc vetted by Air HQrs. before obtaining Government ap- 
proval and taking procurement action. T o  avoid errors in the tram- 
mission of the requirements of H.A.L. and Overhaul Spares %pots to 
thc proviGoning branches, instruction5 have been issued b y  Air HQn.  
that these requirement$ must be reflected on a proper revie-.\ ~ i l ~ e t .  It 
ic expected that with the issue of thew instructions. there nil! bc no 
occasion for a lapse of this nature to recur." 

"Procedure for holding Courts of Inquiry has bcen revicucd snd 
necessaw instructions have been issued to all concerned fixing the ;imc 
limits for assembling Courts of Inquiry and finalisation of their report.; 
ctc. Service Headquarters have also bcen directed to submit quartzrly 
reports to Government for scrutiny with a view to enwring that the 
faults pointed out by P A C .  d o  not recur." 

"Provisioning Procedure in thc Air Force is constantl\- under zc- 
view. lnternal correctives are applied as and when found neccmr\ .  
Provisioning System has been reviewcd recently and a reference to ihi\ 
has alrcadv bcen made in our note to P.A.C. vide Ministrv of Defence 
.u.o. No. F4(1)/67/D(Air-I),  dated 16-12-67. In addition to the in- 
formation made available earlier, special mention ma\ be ma& of thi. 
following :- 

( i )  With the intloductic~n from 1-2-67 of Forward Supply Sjstsni 
at all units holding of spares in the flight lock-ups has &en 
climinatcd. Issws of stores are now made across the counter 
aeain\t actual requirements. On the basis of such i w x s .  rc- 
plcnishment of stocks are obtained from the depots. \\hich 
provides a true consumption data for provisioning. This sys- 
tem would ultimatelv help to relieve the user wctiom from 
carrvin.p. large inventorie\ which in turn lcad to a \ h o r i ~ r  in- 
vcntorv in the I.A.F. 

( i i )  A system of checks and counter-chccks at  various I t \ A  ha\ 
becn introduced to cnsure accuracy in provisioning. It 1 1 s  
becn decided to canv out a 100% check of provhianinrr rc- 
views iit various stapes before submitting thc' draft indents t o  
Government for approval. Indents are rcquircd to Iy s p n -  

-sored at specified level$ depending on the cost. 



(iii) For better coordination, Equipment and Technical St& have 
been made to sit next to each other to enable them to discuss 
various problems, thereby reducing q e  inter-sectional mtings 
and movement of files. Similarly at policy level, a conpbted 
approach is ensured for all  maintenan9 problems. 

(iv) Reduction in pipe-line and delays in provisioning has been 
effected bv authorisinn despatch of repairable rotables to re- 
pair agencies bv quicker means to reduce turn-round tima and 
therebv reducing the need for fresh imports. 
Fwmation of Overhaul Spares Depots alongside the repair 
agencies will reduce the pipe-line between the Overhaul Spares 
Storage Unit and Repair Asncies ia addition to reducing the 
time-lag between actual consumption and provisioning reviews. 

(v) Hkh Value Control System with the aim of selective high-value 
management to control centrally, high value items for better 
supplv capability as also to reduce expenditure wherever possi- 
ble. has been introduced in the IAF. This system applies to 
high value items selected by Air Hqrs. Issue of these items 
from Equipment Depots are subject to release by Air Hqrs. 

(vi) Special procedure for control of issue, movement and nepair 
of rotables (items which can be repaired and put back into 
service), which are quite costlv. has been evolved. moats of 
these items authorised for repair agencies and consumer units 
have been laid down to control holdings at various lcvcls." 

(vii) An analysis is in progress to determine the fast moving items. 
Cards pertaining to such items would be marked with a dis- 
tinctive colour mode and reviews of such cards would be done 
once a month or so, so that continuous replenishment action 
can be undertaken without wait in^ for the normal review cycle. 

(viii) Consumable stores called 'C' class stores cost very little a\ 
compared to rotables. Their periodicitv of review has, there- 
fore, been chamed from 6 months to 1 vear so that more atten- 
tion can be focussed on review of rotables. 

(ix) A Cell has been formed in Air Hqrs. for cataloguing all the 
equipment in use in IAF to providc standard catalogue of 
stores for reference purposes. Proper cataloguing will not only 
help in standardisation of various stores, it will also assist in 
easy indentification of items and in establishing common items 
and thus decreasing incorrect or duplicate holdings. 

(x) A Committee has been formed within existing resources to 
compile a Manual of Provisioning. codifying provisioning in- 
tructions issued from time to time. With the completion o! 
this Manual, there will be a systematic book covering various 
activities relating to provisioning. 

(xi) It has been decided to adopt commercial practice, for provi- 
sioning purposes bv NO. 30 Equipment Depot, with suitable 
modification (in respect of Super Constellation Aircraft and 
Wright Cyclone Engines. The detailed procedures to hc 
adopted by No. 30 ED. for this purpose are under active con- 
sideration. Based on the experience ~ained, the feasibility of 



constituting Local Provisioaiug Committees for okr equip 
ment Depots will be considered. 

(xii) The question of introducing mechanisation for speedy process- 
inn of inventow cmtrol data at Aii Hqrs is also under wn- 
sideration of Gwernmcnt." 

"It is hoped that the steps taken/being taken in streamlining the 
provisioning procedure referred to in the preceding paragraph, will help 
in removing the present defects. However the actual advantages would 
be known only after a period of time when the same been given a 
fair .trial." 
1.15. In their further note dated the 14th December, 1968 furnished at 

the instance of the Committee, the Ministrv of Defeace have stated : 

Preparing Standmd Catalogue of Stores. 
"A Catalwuing Cell was sanctioned on temporary basis in May 

1966. The Cell started work in July 1968. During the first few 
months, the Cell studied the various wstcm prevalent in the I.A.F. for 
identification of stores as well as the Federal Supply Classification Sys- 
tem of USA and Defence Stores Classification System adopted by the 
Directorate of Standardisation, Ministry of Defence and evolved a uni- 
form system of stores indentification and cataloguing to be adopted by 
IAF. A method of working was evolved; personnel were trained and 
certain problems that arose in the pattern of cataloguing wcre d e a d .  

Having prepared the mound, tbe compilation of catalogues for air- 
craft was taken up as per a set of priorities. T d t e ,  cataloguinp of 
Hunter MK 56. M i 4  and S-22 (to the extent of provisioned itcms) has 
been completed. Work is in progms on T-77 (MIG). Krishali and 
HJT-16." 

"Taking into consideration the number of aircraft in current use 
and the aircraft likelv to phase out bv 1970, the Cataloguing Cell will 
have to compile catalogues for over 20 different types of aircraft. In 
addition, equipment relating to Specialist Vehicles, S.Us., S.A.G.W. 
complexes will also haw to be catalmad. Tbc initial nucleus estab- 
tishmcnt, which had been in fact sanctioned for planning the system of 
cataloguing and evolving the method of work only. has been extended 
from time to time but this is inadequate to do iustice to the mammoth 
task of cataloguing all Air Force Stores. Air Hqrs. case for increase 
of establishment of the Cell and setting it up on a permadent basic is 
under consideration." 

Compiling tlrc Provisiond Manual 
"Air Hqrs. constituted a Team of Otficers comprising one Group 

Captain and two C.G.Os 11 fmm their existing resources, to compile a 
Manual of Provisional. The Team was formed in January. 1968. The 
draft I.A.P. 1541 Manual of Provisioninpl prepared by the Team is 
under scrutinv." 

Fittulisinp the Procedure to be follonwd by Equipment Lkpots for provi- 
sioning purpose 

''It has heen decided to adopt commercial practice', for provisioning 
putpcrses bv No. 30 Equipment Depot, with suitable The 



detailed procedures to be adopted by No. 30 E.D. for this purpost has 
becn finalised in Junc 1968. Under this procedure, require~ilents will 
be worked out by No. 30 E.D. and those relating to itcms costing morc 
than Rs. 200 each will be subiected to scrutiny by the Local Provision- 
ing Committee consisting of representatives of Air India Mztcrial Plan- 
ing Division, the Officer command in.^ No. 30 E.D. and a rcprcsenta- 
tive of Controller of Defence Accounts (Navy) at Bombay. Purchase 
Orders will be-placed bv No. 30 E.D. on India Supply Mission, Washing- 
ton against the bulk allotment of free foreign exchange. I t  has, becn 
decided that the feasibilitv of constituting similar Local Provisioning 
Committees at other Equipment Depots would be considered on the basis 
of the experience gaincd at No. 30 Equipment Depot. 

Inrrcdicction o f  hlec/tut1isafion of Speedy Processing of 11i~~etitory Control 
Dare in the Headquarters. 
"A modest beginning in this regard has bccn madc and Air Hqrs. 

have been permitted sincc early this year to use !he Computer Centre at 
Ramakrishna Puram. The question of computcrising the cntirc rangc 
ol' stores will rcquirc consideration." 

1.16. The Committee note that, with a view to securing effective con- 
trol over inventory holdings in the Air Force, Government have sWed the 
compilation of a standard catalogue of stores and a provisioning manual 
and have also made a beginning with modern data processing techniques. 
In respect of the work of compilation of the catalogue. the Committee 
observe that a cell, which was set up for this purpose in 1966, has: till 
now completed cataloguing f w  only tbree types of aircraft against twenty 
for which the catalogue has to be p r e p a d  As the works scheduled for 
completion by 1970, the Committee trust that steps will be taken to sped 
up the process of compilation. The Committee also hope that the coverage 
of the data proces,~ing system. now in the beginning stages, will be pro- 
gressively extended. It is essential that a modem arm of the Defence Forccs 
like .the Aii Force, the efEective operation of which is conditioned b>- the 
efficient use of sophisticated items of equipment produced by a fast adva~~c- 
mg techndogy, should he equipped with up-to-date techniques of stores 
control. 

Fire-fiqring arrangemenrs-Paragraphs 2.56. 2.57 (S. No. 14) 
1.17. An aircraft costing Rs. 70 Iakhs was destroyed hy firc whilc on 

thc ground in February. 1964. The Committee made thc followins obscr- 
vations in Paragraphs 2.56 and 2.57 : 

2.56. "The Committx are distressed to note that an aircraft cwt- 
inp R4. 70 lakh\ wa\ destroyed by firc. Thc Gmmittee vicw with 
concern the fact that thc personnel detailed for the maintenance a d  
servicing of th3 aircraft werc not sufficiently cxwricnccd and that th~k 
was one of the contributory case\ of the firc. The Committee hoyc 
that, with the increa\e in the activities of the Air Force greatcr altdn- 
tion will be paid to rccruiting. training and giving sufficicnt expericncc 
to the men befon:: they are asked to handle indcpcndcntly wch i m p r -  
tant and delicate jobs." 

2.57. "The Conimittce desire that fire fiahting nrrangcnlcnts at 
the Air Ficlds should be improved by providing an adequate numbcr 



of crash fire tenders and by giving adequate training to the personnel 
handling the crash fire tenders." 

1.18. In thcir rcply dated the 1st July, 1968, the Ministry of Delence 
stated : 

"Training and necessary cxperience through continuation and on- 
the-job training arc being provided to the airmen before they are made 
indepcndentiy responsible for handling delicate and important jobs. Con- 
tinuation training is provided through refresher and conversion courses 
and through mobile training flights which provide type training for 
different types of aircraft and equipment." 

"The scale of crash tenders has already k e n  revised. Adequate 
number of crash tenders have been established for all airfields. At 
present there is a shortage of only 5 crash tcnders in the Service. 
Efforts are being made to procure the same as expeditiously as possi- 
ble." 

"As regards training of Crash Crews, refresher coursl=s havc al- 
ready been strated for Crash Fire Fighter Crews. A course for Crash 
Fire Fighters at the Fire Research Development and Training Esta- 
blishment is also due to commence from November, 1968. In addition. 
regular continuation training on Crash and Rescue Action. is being 
imparted to Crash Crews to keep them abreast with Crash Firc Fight- 
ing Techniques/'Equipment. It is hoped that these courses will go a 
long way in improving the efficiency of Crash Elre Fighters." 

1.19. The Committee had asked tk Ministry to intimate whertber 
shortage of crash tenders at air fields still persisted. The information in 
this respect is still awaited, though it was called for on 24-10-1968. 

1.20. The Committee bad desired to know whether shortage of cnsh 
lclders at air-fieids still persisted. They regret that tbe idecmation has 
.not still been furnished to tbem. 

1.21. The Committee note that in order te improve tbe etficiency of 
cmsh fire fighters, the Air Headquarters have revised the scale for pmvi- 
sion of crasb tenders and intensified the training of crash crew. Air Hed- 
quartem should ensure that any shortages of crash tenders at AMcMs md 
other Air Force units are made good expediltioasly and tbat cmh t e e  
and crew are kept in good trim to meet any exigencies. 



CHAPTER 11 

Recommendation 
Thc Committee feel that Government should have issud these instruc- 

tions about the disposal of existing stocks of rations which became surplus 
to requirements on a revision of the scales of rations in 1963 when radical 
changes were made in the ration scales so as to obviatc loss to the State. 

The Committee understand that the question of thc delegation of powers 
to lcxal Commanders for the issue of shortlifc stocks of any item having 
a storage life of only 45 days or less in lieu of any other authorised item 
of ration in consultation with medical authorities is also under active 
consideration of Government. Thc Committee hop: Govcrnnicnt will take 
an early decision in the matter. 

[S. No. 5 Appendix V, Paras 1.47 and 1.48 of 15th Rcport, 4th L.S.] 
Action taken 

A\ indicated in the note submitted to the Public Accounts Committee, 
which is quoted under Para 1.45 at page 15 of thc 15th Report of the 
Cunmittee, although orders revising the high altitude ration scaks were 
issued by the Army Headquarters on the 21st August. 1963, there were 
made effective from 1st December, 1963 only, as, according to the calcu- 
latiom then made. the stocks of the items, which were delctgd Iron; the 
high altitude ration scales. already provisioned. w r e  expected to be con- 
wried by !he 5th November, 1963, based on the strength of personnel 
cxpccted to be d3ploycd at high altitude. The stocks could, not. however, 
be consumed by the 30th November, 1963. as anticipated as deployment 
of perso~el  upto the expectxj level did not materalize. Therefore, due 
consideration was given to the consumption of stocks already provisioeed 
while issuing orders regarding the revision of high altitude ration scales 
and surpluses arose only because the consumption was not according to 
the pattern envisaged at the time of issue of orders. 

2. Orders haw already been issued regarding delegation of powers to 
the OMG and GOC-inCls for the d i \ p a l  of shortlife stocks of foodstuff 
hy sale or auction or issue in lieu of othcr authorised items in consultntion 
with Medical authorities. The action taken in this regard has been explain- 
ed fully in the note submitted to the Public Accounts Committee 4 t h  
rc+ercnce to S. No. 44 Appendix TX to the 7 1st Report (Third Lok Sabhit ) 
which was forwarded to thc Lok Sabha Secretariat with this Miniktry'r 
Oflice Memorandum No. 11 (2  \ '67 WBudget) ,  dated thc 10th April. 
1968. 

Recommendation 
The working of the Military Farm< had becn commcntul on bta the 

Committee in their 17th, 40th and 48th Report., (Third Lok Sabha). 
12 



While the Committee are glad to note the improvement in the financial 
position of Military Dairy Farms in 1966-67 after the introducrion oi tile 
new decentralised system, they feel that there is no room for complacency 
in view of the fact that the profits made earlier from 1961-62 to 1963-64 
were followed by two years (1964-65 and 1965-66) of heavy losses. The 
Comrnittec stress that the large land resources available with the Military 
Farms should be put to the best and mmt n=munerative uses in consulta- 
tion with the Indian Council of Agricultural Research who have the requi- 
site expertise not only in the field of foodgrains, horticulture and fodder 
grassos but also in animal husbandry. The Committee feel that th;: Ministry, 
in consultation with the Ministry of Food and Agriculture and State 
Govcmmcnts, should examine the desirability of converting the Military 
Farms into extenciion farms of the Indian Council of AgriculturaI Research/ 
Agricultural Universities to demonstrate to the neighbouring areas the 
advanta~cc which flow from adoption of modem techniques of intcnsivc 
cultivat~on with high viclding varieties, irrigation, fertilizers. inrecticides 
and pc\ticides. 

T h c  Committlx would like Government to keep a close watcn oil the 
production and price of milk in the Military Dairy Farms as ccimrnted 
with othcr leading Dairy Farms such as the Aarev Milk Colony and the 
Kairn District Cooperative Milk Producers Union. Similarlv thc) would 
like Gwrnmt.nt to keep a close watch on issues on a concessionai basis 
which ; I IL  m;ide to entitled personnel so as to ensure that losscs on this 
account arc kept within th: intendcd marpn. The Committee how that 
cvery ctTon nil1 be made by Government to ensurc that Militaw Farms do 
not a p l l  incur losses. 

IS. htb '. Appendix V. P a r s  1.89. 1 .YO and 1.91 of 15th Report. 4th L.S.] 

Action taken 

ThC ohwrvation of the Committee mentioned in p >-,> 3 of the Recom- 
mendnt~on have been noted for _pidance and complinnc< These cre :- 

( a  ) that Government keep a close watch over t h  production cost 
of milk, and every effort to be made to ensure that Military 
Farms do not again incur losses. 

( h i that Govcrnmcnt keep a close watch over the issues at con-. 
cessional rate so that the losses on this account are kept within 
the intcndcd margin. 

2 I n  the above connection. it may be mentioned that against ' tbe 
audited profits of Rs. 66.38 lakhs during 196667. thc estimated profits 
(unaudited) for 1967-68 nre Rs. 77.35 lakhs. The cost of production of 
milk sincc 1966-67 has also been showing a healthy trend vis-a-vis the 
purchaw price. Further. it wil l  be noticed from the Appropxistion Accounts 
of 1966-07 that the difference between the cost of productron'~urchnse 
of milk and sale rcnlisations from payment issues of milk has come down 
from Rs. 25.55 lakhs during 1965-66 to Rs. 1.77 lakhq during 196647 
calculated in the same manner for both the wars. 



There are two other recommendations made by the Committee. 
art: :- 
(a) that the land resources of Military Fanns be put to thc best 

and most remunerative uses in consultation with thc Indian 
Council of Agricultural Research. 

(b) that the Defknce Ministry in consultation witl~ thc Ministry of 
Food and Agriculture and State Governments examine the 
desirability of converting the Military Farms into extension 
farms. 

4. Regarding the recom~xndation at para 3(a) above, it is agreed that 
the land resources available with the Military Farms be put to the best 
use possible consistent with the objectives are to provide witli which the 
Military Farms are run. The objectives are to provide a reliable and 
hygienic supply of dairy produce to the Ikfence Services and to provide 
fodder to the animals of the Army. It is accordingly agreed that the assis- 
tance of the Indian Council of Agricuitural Research (and in fact to any  
other authority who can help) be taken by the Military Farms to achieve 
the best results possible. In the connection, it may be mcntioncd that the 
Director of Military Fanns is a member of the Advisory Board of tbc 
Indian Council of Agricultural Research and is thus closeIp associated with 
tbe a ~ c u l t u r a l  research developments, and utilises thc association and 
howledge for thc steady improvements of Military Farns. Assistance is 
also taken from the Indian Council of Agricultural Research from time to 
time. 

5. As regards the suggestion at para 3(b) above, the matlcr is under 
consideration and a further nzply will be sent. 

Please furnish a note stating the final decision taken in converting thc 
Military Farms into extension farms. 

As recommended by the Public Accounts Committee, the desirability of 
converting Military Farms into extension fanns of the Indian Council of 
Agricultural Research/AgriculturaI Universities has been examined in con- 
sultation with the Department of Agriculture and the ICAR. It has been 
decided to oganise demonstration plots in suitable Military Farms where 
'cultivation activities are carried on with a view to ~ J o p t i n ~  imprmrd 
methods of cultivation useful to the Military Farms. Such extension work 
win h-: undertaken with the help of research workers of lCAR/Arrticul- 
tma? Universities/State Governments, who will be responsible for publicis- 
ine' the benefits derived therefrom among the nei@br,~~sing farmers. T h e  
experience gained bv the Military Farms from these demonstration plot. 
will also be utilized bv them by extending thc work to a larger area. 

The Committee are not happy that thc land for the sub5idiury Ammu- 
nition Depot was requisitioned in 196344 long before the &tailed Muc 
print tor thc Depot had been finalised, with the result that the land rcmain- 



ed unutiiiscd for more than three years and entailed payment of rent at 
ti= rate of Rs. 1 3 , 2 3 4  pcr annum. 

The Cornnlittec note that Army Headquarters have sinzc i.isued on 9th 
August 1967, instructions for avoiding the recurrence oi stich cases due to 
uncoordinated planning in the rcquisition/acquisition of land. The Com- 
mittee s t r w  that Government should revicw the posihn dmut the utili- 
b a t i o n  of requisitioned/acquired land every year and am~l i fy  their instruc- 
tions, as necessary. to ensure that productive land which is not really 
required within a reasonably short time for deBnce use is r!ot unnecessarily 
acquired/requisitioned. 

The Cornmittcc also reiterate the recommendations contdcxd in para 
3.21 of their 71st Report (Third Lok Sabha) regardkg the proper plan- 
ning, coordination and provision of external services, e.g., sewage, roads, 
electricity and water supply, 50 that the buildings on completion are 
brought into effective use without delay. The canml:ke regret that. due 
to the failurc to provide external services in time, the qqusrtcrs built for 
the stall rcrnained unutilixd for eight months. The Cornmiltee hope tbat 
the h y  authoritie will take suitable measures to implement the instruc- 
tions isucd in the lctter of 9th Aug. 1967 for the planning and coordi- 
nation of the building programme so that such instances d o  not recur. 
1 S. No. 8 Appendix V, Paras 1.02, 1.03 and 1.04 of 15th K e ~ u r t ,  4th TnS 1 

Action taken 
Ihcre arc two recommendations made by the Public Accounts Corn- 

rnittcc. T h a e  arc as follows :- 
( a )  Govcmmnt should review the position a ' m t  utilisation of 

requisitioned/acquired land every year and that steps should 
be taken to ensure that productive land which is not really 
roquircd within a reasonablv short time for Defence use is 
not  unnecessarily rcquisitioned,'acquired. 

( b  J Suitable measures qhould be taken to implerntat the izW-uc- 
tions contained in Army Headquarters letter No. 61279/ 
Q3W(Policy) dated 9th August 1967 in the matter of plan- 
ning and coordination of the buikiing programme. 

2. Thc recommendations of the Public Accounts Commiitce ,have been 
noted for guidance and will bc acted upon. The instructions of 9th Auyst, 
1957 wvcr the s c a d  pan of recommendation at (1) and the ream-  
mendation at ( b ) .  Uihe.rc any cases of departure from thesa instructions 
c o a r  to notice, the same will be suitably dealt with md action taken 
whcrc need bc. So far as thc first part of recommcndati~m at :3) i s  con- 
cerned. instruction have already been issued vide G-lvcrnnmt letter No. 
29f 10)/66/D(Lands) dated the 20th March, 1967 p r o d i n g  for a perio- 
dic review at various levels of the proprties lying vacant for prescribed 
pcriod. Thib revicw will inter dia indicate how far the instructions of 9th 
August, 1067 arc beins implemented. 

3. I t  will be xen  from the instructions of 9th August 1967 that pr* 
jc.cts which involvc the requisitioning of land arc normally sanctioned in 
one phw which covers the initial cost of requisitiol;ine. the rental com- 
pmcatim payable for thc first ycar of requisitioninp and the construction 
cost. Therc should thus ordinarily be no good ground for deiay in & 



utilisation of the requisitioned land for the intended purpose except for the 
period necessary to preparc the tender documents, finalise the contracts and 
commence the works. I '  

4. Where, however, a project involves acquisition of land which is not 
in the Defence possession-and these cases will be principally those where 
land cannot be requisitioned under the RAW ACT 1952-the orders pro- 
vide that the approximate estimates should be prepared only when tbe I.ad 
is actual1 made available or is irrevocably committed. The orders further 
provide &at the sanction to the projects in such cases should bc accorded 
in phases, and the final phase would come about only after tbe notification 
uIIclcr Section 6 of tbe Land Acquisition Act, 1894 has issued. This pm- 
cedure would prevent the wasteful effort in planning projects on land cvf 
which we may not be abk to obtain possession. It is on1 when the obpc- 7 tions to the proposed acquisition are decided by the Col actor and Section 
6 notification is issued that Government is assured that the acquisition pro- 
ceedings will be progressed to the stage of acquisition and the award declared 
in dua course. At the same time the sanction to the last phase of tbe pro- 
ject aftcr the issue of Section 6 notification wwld ensure that the iattnral 
betwc1011 the handing over of the pass ion  of the land by the Cdlecbbr 
and the commencement of the execution of work is reduced as far s. 
possible. It will also be appreciated that a major project involves a period 
of about 4 months to 6 months in the preparation of approximate estimates 
while the enginer planning after the accord of Adrnin. approval in the 
case of a major project takes another 6 to 12 months. This is in addition 
to the time required by Government to sanction the project. Thus while 
every effort wiIl be made to ensure that the taking over of the posse6sim 
of land either bv virtue of requisition or acquisition and the commmce 
ment of the work on the ground does not have a substanital time lag it 
may not always be possible to synchronise the two. At the same every e fbt  
will be made to reduce the time lag between the two to the minimum prac- 
ticable. r r' 

COPY 
No. 29 ( 10) /66/D(Lands ) . 
GOVERNMENT OF INDIA 

MIKISTRY OF DEFESU'CE. 
New Deliti. the 20th M u c h ,  1967. 

To 
The Chief of the Army Staff, 
The Chief of the Air Staff, 
The Chief of the h'aval Staff, 

S ~ . J E C T  :-Disposal of surpltrs rcryuired/rcquisifioned/hirt~d properties. 

Sir, 
I am directed to say that cases haw come to the notice of the CjOMIII- 

mcnt where properties, mostly defence owned, are not utilirad and on wblch 
infiuctuous chowkidari expenditure is incurred. The Public Accouatn 
aoPnmittee has also brought several such cases to the notice of the Gorara- 
IldM. 



2. The matter, has bcen carefully examined by Government and it has 
been felt that solution lics in two directions :- 

(a)  To locate thc properties which are not utilised in fact, and to 
determine whcther they should be rctained for future require- 
ments of the Defence Services or be disposed of; 

(b)  To ensure that properties declared surplus to Defence require- 
ments arc expeditiously di-d of. 

A s  regards (a) above, it has been decided that the Army/Naval/Air 
Hqrs. will furnish quarterly statements showing lands/buildings and @m- 
pact opcrties which havc been lying continuously vacant for h last six 
mon t.E to their administrative sections. The list should indicate the date 
from which the property is lying vacant, whether it is defence owned, hired 
or  requisitioned and whether any requirement is anticipated therefor. 

I t  has further bcrx decided that requisitioned or hired buildings/lands 
lying vacant for more than six months should be reviewed by Army/ 
Naval/Air Hqrs, who should record reasons in writing why the pmperty 
should not relcascd forthwith. Where a property lies vacant for rmrre 
than one year every such ca\e will come to Ministry of Defence to decide 
wkthcr the same should be immediately rcleased or continued under re- 
quisition/hire as the casc may be. 

In cases where a decision has bwn taken to dispose of thc property. 
thc samc will bc handcd ovcr immediately to thc IML&C Scrvicc for t a k i n ~  
disposal acti on. 

3. As regards (b)  above. i t  has k n  decided that ML&C Dte, will 
maintain a record of propcrtics declared surplus to defence requirement$ 
and will furnish monthly report to the Ministry of Defence about the prq- 
rcss made in thc disposal of cuch properties. 

Sd '-. 
1 '~ulzr Srcrcrary to tlrc Gostv-nmcnt of 11rdiu. 

COPY 
No. 61279/QB(W)(Policy) 
ARMY HEADQUARTERS 

Qt ~ K T C K S I A S T E R  GENERAL'S BRLVCH 

Hcadquancrs 
Southcrn Conmnmmcl 
Eastcm Command 
Wwtcrn Command 
Central Command 

P.O., ,Vtw Dcllti- 1 I ,  tfmed Yrh Atrytrsr, 1967. 

15 copies 

SUBJECT : -P~untlI'ffg ~ l l d  c.~c)r~iimllion o t j  building progrcunrw. 
1. Instances haw bcw brought to aur nMico d uofoordinw plan- 

ning and cxecution of building projects. Somc instances are ss f&nvs:- 
( a )  Constructions bcin sanctioned without ensuring availability ut 

land in tinw for f c projects. 



(b) Buildings being comp1etr.d without external services and therc- 
fore renlnining unutilised for a considerablc pcriod. 

(c) Chmgcs in rcquiremcnts being proposed after thc projcct has 
bcen administratively approved. 

Thc points rquiring attention are given in the succeeding paragraphs. 

Lo~td 
2. ( a )  hormally approximate estimates for a prnrjject should be pre- 

pared only when land is actually madc available or is irrccov- 
ably committed. 

( b )  Projects which entail acquisition of land should be sanctioned 
in phases. Thc first phasc would include acquisition of land 
and site clearance. In such cases, 3 rough cost or an indication 
of cost, for the entire project would bc submitted along with the 
approximate estimate for phase I. Approximate estimate for 
the remaining phase or phases would be initiated only after the 
notification under Section 6 of the Land Acquisition Act, 1394 
has been issued and objection$ by land owncrs have been 
cleared. Projects involving requisitioning of land may however 
be sanctioned in one phase where thc Collector has indicated 
that thcre is no objxtion to such rquisitioning and that tho 
land \vill be madc available. 

3 ( a )  For ercpcditious completion of a project, all thc itc'mr involved 
1.r. various sub-items under external scrviax nlilst be sanc- 
tioned alonpvith the main project. and no iten1 in respect of 
cxtcm.d wmices should be madc 'provi\ional' at the time 
of Administrative Approvrtl. In c a ~  of largc projects. Adminis* 
trative Approval for services should bc accorded ;is phase I 
of a project. as planning. contract action and cxccution of 
wnrices takes considerable time Contracts for various itcms 
of works should be so coordinated that the completion of water 
cupply, sewerage and sewage d i s p a l  works. road4 E/M 
\ervices and furniture synchronize with the complctim of dre 
buildings. 

( b )  The time factor involved in the procurcmnt of storcr for 
cxternal eemiccs needs to be fully considered and whcrc ncces- 
my. action to procure stores and commence work on external 
w r v i c ~  takcn wvell in advance o f  thc commcnccnicnt of the 
building work. 

1. Instructions have hccn kwcd fronl time to tinlc that Uscrs rcquire- 
ments will bc dcfinitrlv scttlcd hcforc initiating a project. Houcvcr, subc- 
quent change< arc mnetimcs nee,:\-itated duc to thc follo~ving :- 

(a )  Revision of strengths. chanp.e in Govcrnmcot policy of location 
of units. 

<b) Chanzcs in rcquirerncnt\ by the Users. 



5. In case o f  (a) above the Engineers will, where feasible, take imme- 
diatc 'action t o  restrict the scope of the project. If thcse changes nccessitatc 
provision of additional accomrr~oclation items prior sanction of the CFA 
will bc sought. 

6. No chanps  o t h x  than t h w  given in para 6 abovc will be permitted 
in an approvcti project without thc prior approval the CFA who sanctioned 
the prujcct. 

w- 
Quartermmter G'encral. 

'Thc Cimmittce feel  that thc procedure laid down for operational works 
should bc invoklxj by the Army Commanders only where it is imperative to 
m d m a k c  thc spcody execution of work in the overall interest of military 
r)~eration\. Now that thc Emergency has bccn lifted by Government, the 
Commttcc fccl that the prcscnt is an opportune time to  review the w b f i  
;woccdurc for operational works in the light of the experience obtain& and 
to omit fscvn i t \  \cope long tcrrns work which should more appropriately bc 
c-wicd out undcr thc Normal Works Proccdurc. 

Th: Clommittce would also like to stress that all the tangible assets 
which h ~ v c  h e n  crcatcd out of the Rs. 22 crows expanded on Operatioi~al 
Work\ \houlcl hc properlv accounted for and maintained. 

IF. No. 9 .4ppndiu V, 15th Report, 4th L.S.] 

7%: 0pcr;~tional Worlc Proccdurc. has reviewed in the light of thc 
obxn~tlom of the Public Accounts Cornmittcc and the objective u h c h  it  
I \  intcndcd t o  scrve. The v l c ~ p i n t  of thc Serviccs HQ is that thc opera- 
ucmal HO&S pmxedurc hhould not bc so restricted as might so limit thc 
p v c r s  o f  t h ~  local Comniandcn as to CBKSC il setback to the operations 
: ~ t  a critical moment. However taking into account all the aspects of the 
~tlattcr. i t  i\: proposed to makc the fidlowing changes in the Operational 
\\:ark\ Prtccdure : 

( i  In para 3, clauw (b)  thereof ~vould read as follows : 
"Improvement of airfields, advance landing grounds, helipads, 
roads, bridges and ropeways." 

( i i )  In para 3, clause ( f )  would be reworded as follows :- 
"Cr;mstruction of advance landing grounds, hetipads. roads 
(other than clausc 9 and above), bridges, rapeways and opera- 
tional and technical :~ccomn~oclation provided that the sanc- 
tion is accorded by a Formation Commander not bwcr than a 
Div. Ccmmandcr or  cquivalcnt in cxws whcre the opcratiood 
work in qucqtion is cxpcttd to last more than 3 ynn fmll 
thc h t c  of completion." 

2 I t  \\ould k seen from the uhovc that it hns &cn dcckkd that 
the work of construction of nirficlds br: removed from th .  scope of the 
Opcr,lti~)~~.tl N'orks Proccdurc. In iiddition, it hns bcen decided that sac- 
tion !,. \pbcificd work$ mu-;t hc nccotdcd hy n C m m m d c r  not Imver th:m 



a Divisional Commander where thc work is expected to last more than 3 
years from the date of completion. 

3. The question of the feasibility and desirability of introducing somc 
greater financial and,'or technical control in the matter of oprational works 
expected to last for more than 3 years from the date of completion is how- 
evm still under consideration. As soon as this question is finaliscd, tbe 
necessary consolidated orders would issue. 

4. Regarding taking over/accounting of tangible assets. copies of thc 
orders issued on 16th April, 1965 and 6th August, 1968 in thc matter arc 
enclosed. 

It has been stated that ''the question of the feasibility and &sirability 
of introducing some greater financial and/or technical control in the matter 
q optrational works expocted to last for more than thrae years from the 
date of completion is. however, still under consideration". 

Please intimate thc decislon taken in the mattx. 

Action taken 
The question has since been examined in consultation with' the Ministry 

or Finance 2nd it has k e n  decided to amend the Operational Works Pro- 
cedure by making the following additions in para 4 of the Procedure :- 

" r  d If a work is expected to last more than 3 ycars :- 
( i  Prior Design approval (Tcchnic;tl scrutmy crf the clcsign 

and ~pxification) will he accordcd hy thc C'E of thc 
Corps. No. detailed costing wed hc citrricd out or indt- 
cated. 

c ~ i )  CE Corps conccrncd will roughly a\sess the ca\h cxpcndi- 
turn to he incurred on storcr, labour or other item5 of 
tb umk within 3 reasonable time of its sanctmn by tbr 
C.F.A., say 3 months, and intimate the w e  to thc CDA 
conccrncd. The CDA will, thereafter, watch the cxpendi- 
ture and inform the CE Command as w m  as the cciiinp 
is cxcecded If, however at any stagc dur~ng the cxccu- 
tion of the work, the intimntcd rough aswssmcnt of cadi 
cxpnditure is e x p t c d  to be exctcdcd, the CE Corps will 
inttmatc the CDA of the revised cciling pving reawns for 
thc variation uith a cnp). to thc C E  Command." 

"The Committee rcpet to note that in this caw thcre wab incorrect 
assessment of requirements of aircrafts sparer mainly duc to the fact that 
( i )  the life of type requirements werc worked out on thc basis of mean 
flying effort and not on the average of actual flying cffon; ( i i )  repairable 
stacks werc not taken into ronsideration. What is more dktrcrrinp is tbc 
fact that, cven when the divcussion to phase out the rrircraft first urrginatcd 



in February/March, 1964, no indication was given by Air Headquarters 
to the Department of Defence Production of the possibility of a reduction 
in the rcqairements of these spares so that it could be kept in view when 
thc Department of Defence Production entered into an agreement with foreign 
manufactur~s in May, 1964. There was lack of coordination between 
Air Headquarters and the Department of Defence Production and this, the 
Comaittee feel, resulted in an avoidable expenditure of Rs. 1.52 lakhs. 

The Committee find from the note furnished by the Ministry of Defeacc 
that a number of steps have now been taken to avoid over-provisioning of 

They hope that the system of provisioning of spares in the Air 
='will be kept under constant review and fomctiver applied, where 
necessary, so that cases of this type d o  not recur." 
[S. No. 1 1. Appendix V, Para Nos. 2.144 and 2.15 of 15th Report, 4th L.S.] 

Observations of the P.A.C. have been noted. The system of provision- 
ing of spares in the Air Force is constantly kept under review. As stated 
in the note of 16-12-67, internal correctives have been applied and the 
provisioning system has been streamlined, recently. It is hoped that with 
the steps already taken, cascs of this nature may not recur. 

jM. of D. U.O. No. F.4( 1 ),:68/D(Air-I), dated 28th June, 1968.1 

The Commitkc are pain4 to note that during the half ycar ending JLUK, 
1967 the number of actidents has increased along with the loss of human 
life and cquipnxnt. Evcry effort, the Cornmince feel, should be made to 
reduce the frequency of accidents. The Committee hope that, with thi. 
implem~ntation of the recommendations made hy the Indian Air Force Acci- 
dents Committee, it will bc pofsible to reduce the number of accidents. me 
Committee also sumcst that an analysis of thc reasons for accidents in 
operational and nonaperational flights should periodically be made with a 
view to taking timcly corrective measures. 

[S. N o .  13. Appcndix V of 15th Report. 4th L.S.1 

Action taken 
Thc rccomn~~ndations nladc by thc Air Force Aircraft Accidents Corn- 

nittee arc always kept in view by the Air Force and eveq possible effort 
is madc to rcducc the numbcr of accidents and kccp them to the h a m t  
minimum. 

Air HQ arc undcrtaling a careful anrtlysis of dl Courts of Inquiry into 
the various accidents with a view to finding out ,my particuiar t m d  and 
the Icssm\ cmanilting thcrcfrom arc. utiliszd for the prevention of ;tcci- 
deats. 

Air HQ r i l l  also henceforth can)- out an nnalpis of accidents in ope- 
rational and rmiyrcrational flights and the trends && will bc studlad 
imd any corrr~livc mcasum involved wnimunicuted to ;111 Cauumnds 'Stit- 
t h s  for compliance and y i d u m .  

[M. of 1). u.0. No. F.2(20) If6 D( Air-111, dated 21-5-1968.] 



Recommendation 
c-L,llllnlttec. are ciistrcsscd to note that an aircraft costing Rs. 70 

~,,khs VJ. destryed by firc. Thc Committee view with concern the fact 
tililt thC personnel det,lilsd for the niaintenancc and servicing of the air- 
cr& wcr' not suflicicntl> cxperienced and that this was one of thc contri- 
butory c.t:!,es 01 the firc. The Conmittec llopc that, with the increase in 
thc a~tivitle\ 01 the Air Force gca ter  attention will be paid to rmuit ing,  
traininl: :inti giv~ng suffic~ent experience to the men before they arc asked 
10 hadli .  Indcpcndcntly such important and delicate jobs. 

Thc Committee h i r e  that fire fighting arrangements at the Air Fields 
sllould k. ilnprovcd by providing an adcquatc numbcr of crash fire tenders 
:,nd by g i \ i n ~  ;~cicqunte tr:iinin to the personnel handling the crash fire ten- 
d,.rs. n 
IS. No 1.4. .,\?yxndix \\'. Paras Nos. 2.56 and 3.57 o: 15th Rcport 4th L.S. I 

Action taken 
Tra:n~r~g and necessary rxpcriencc through wntinuat im and on-the- 

iob training are b c i n  provitfed to the :~irmcn before they arc rnacle indc- 
;,cndi.nt~~ scqx)n.,iblr: io r  handlinr dcliciitc and important job. C'ontinuiltic>n 
tr;Fining I> pruvidd throu_rh rcfrcsher iind conversion courses and through 
mobile training flights which provide type training for djflcrent t y ~ s  of i r -  
c;.& and equipment. 

2. 4calc o f  era+ ttndrr, hns already bccn revised. Adcqunrc nun)- 
twr of crrr\h tsndcrs have been i-tahiishcd for all airfields. At prescnt 
[!me i 4  ,L -hortdgi. of on!) 5 crash tenders in the Service. Effort\ arc k i n g  
made td  PFth'Llr? the snnlc n\ expedrtiausly as possible. 

3. A, :<garJa training of Crash Crews. rcfrcsher courws h a w  alrcady 
tva s t , ~ l ' c ~ d  for ('r:~bh F ~ r c  Fight~ar C h v s .  A couru. f o r  Crash Fire Fighlcrs 
.it the Fire Research Dcvelopmcnt and Training Establishment is also duc 
to conimcnse from Novemkr. 1968. In addtion, regular continuation 
training on Crash and Rcscuc Action is tleina imparted to Cra.h Crcws 
1:) keep thrm abreast with Crash Fire Fighting Tcchniques/Quipmcnt. It 
i \  hopcd that thew courses will so a long way in improving the efficiency 
of C n s h  Fire Fighters. 

[M L A  D. u.o. No. F. 1(3) /6H,,'D(Air-I) datcd 1st July. I96K.J 

The C ~ m m ~ t t e e  are d~stressed to note that due to  defective storage con- 
ditions, two aero engines (value Rs. 2.19 lakhs) which were got overhauled 
ar a cost of R\. 0.62 lakhs got considerably damaged. It is strange that 
the caws containing the enpines were opened in June 1963 i e. 18th months 
after tbe receipt by the unit and 3 months after the expiry of the period for 
which the} had been given storage treatment. The Committee fecl that. 
if the ofliccr\ concerned had been a little m r e  vigilant. this lms could have 
been avoided. 

The Committee note that ingtructions have now bccn ism~ccl th:it when, 
engines come in to Indian condition5. they should bc inspected within six 
months' timc. The Committee dzsire that, in addition to this. suitable in- 



structions should bc issued for proper storage under covered sheds of m t l y  
equipment likc acro engines, so that they are not exposed to rain. 

The Committee find that, in tcn cases, Courts of Inquiry had to be 
reconstituted during the last three years and that in this case alone there 
were two Courts of Inquiry. Thc Committee feel that the V t e m  of 
constitution of Courts of Inquiry in Air Headquarters requires a little m r c  
attention. Thcy agree with the Secretary, Ministry of Defence, that when 
i t  Court of Inquiry is comtitutcd, the points of reference should bc properly 
and adcquatcly spclt out. Furthcr the Courts of Inquiry should k con- 
stitt~ted in time so that their finding serve a useful purpose. 'me Corn- 
mittee h o p  that suitable instructions will be issued by the Minktry of 
Defence in this regard. 
IS. NO. 16. Appcndix V, Paras 2.85, 2.86 and 2.87 of 15th Report 4th L.S 1 

Action &ken 
In this casr, the Court of Inquiry did not hold anybody to blame. Air 

Headquartcrs, howevcr, felt that disciplinary action should be tahcn agaia5t 
the S.N.C.O. Incharge Power Plant Bay. Accordingly. the person con- 
cerned has bcm duly warned. 

2. Adquatc ins t~ct ions  reparding storage already cxist in I.A.P. 1502 
fold numhcr Air Publication 830, Volume 11).  Hwcver. Air Hcadquar- 
t e n  havc issued ad&ti<rnal instructions on 14th Februar! 1967 t o  all Au 
Forcc formations to storc uninstallcd cngincs under covercd accon~modaticln 
to avoid recurrence of cuch caws (copy enclosed). 

3. Thc procedure for holding Court of Inquiry has been rcvrr.ued and 
n e c e w q  instructions have been issued to all conccrncd, fixing the limits 
for finalisation of Courts of Inquiry. etc. Services Headquarters have also 
been directcd to submit quarterly reports to Government for scrutiny with 
a vicw to cnsurinp that the faults pointed out bs the P.A.C. do ant recur. A 
copy of the instructions issued in this regard is enclosed. 
From : Air Headquarters. R.  K .  Puam,  New DcLhi-22. 
To  : HQ Maintenance Command, IAF 

HO Western Air Command, I A F  
HO Eastern Air Command, IAF 
55 A.S.P., A.F. 

Reservntion of ASH-82T and ASH-82V Eqghes received from t'SSR after 
Overhoull Repair 

Instances havc c~curred in the pasf where subject cngincs \ \rrc found 
tiamagcd when thc cascs cont'lining these engines were opened before ux.  
In ordcr to detect any possiblc damage or detcrioration to thesc cngines at 
thc first availablc opportunit! thc following proccdurc is to hc iltlo~tcd with 
immcdiatc cffect :- 

( : I )  Immediately on r~vcipt of thc enginc cases at 55  ASP. the top 
cover is to hc. rcnlovcd and the engines inspected for damage in 



transit Ensurc that the cocooning is in-tact ,and the silica gel 
bags are not discoloured. If the cocooning is found 
damaged the engine should be allotted to operating unit at the 
first available opportunity. Discolourcd silica gel bags are to be 
rcplaccd with fresh ones. On completion of thesc checks the top 
cover should again be assembled on the packing case. Where 
damage is noticed, necessary D.R. should be raised as per 
existing instructions. 

(b)  On receipt of an engine case at the operating unit/Wing, the 
checks enumerated in (as above should be repeated under the 
supervision of the CTO/Engineering Officer. Thosc engines on 
which the cocooning is found damaged are to be issued for 
installation first. In case the engine has sustained extensive 
damage. necessary D.R. is to be raised as pcr existing instruc- 
tions, and repairs to the engines arc to be carried out within 
thc unit resources. If the damage to engincs is heyond the 
scope of the unit, a technical report giving details of the damage 
should be submitted to this Headquarters. 

2. You are requested to confirm receipt and issue suitable covering ins- 
tructions to all unit4 operating IL.-14 aircraft and ML-4 Helicopters under 
!.our Command. 

Sd/- AIR VICE hlARSHAL 
Air C)ffcer i /c Mnintenance 

Copy to :-J.D.E.(C) for. information. 

To : As per distribution List 'A' 
Date : 2nd May, 1968. 
Ref. : Air ~ ~ / 2 3 ? 8 1  !PS.  

Delay in thc Imtitution of Courts of inquir~ 
It has been observed by the Public Accounts Committee of the Lok 

Sabha that when a Court of Inquiry is constituted, the points of reference 
should be properly and adequately spclt out. Further the Courts of Inquiry 
should be constituted in time that their findings serve a useful purpose. 

2. Dciay in aswn~bling and finalization of the proceedings of a court of 
Inquiq very often defeat5 the very purpose of holding it as with the lapsc 
of timc the evidence is either lost or is not readily forthcoming. In most 
cases it is difficult to obtain the evidence of ersons who arc posted/releas- R cd/dischargcd or have left the unit for any ot er reasons. Every Command- 
ing Officer is therefore to take particular care that a Court of Inquiry i q  
assembled and finalized without loss of time after the matter has been 
brought to his notice. 

3. In order that a Court of Inquiry, can properly inquirc into my 
matter the Court is to be provided with suitable terms of reference pointing 
out in detail the exact aspects of the case on which findings and recom- 
mendations are required. The terms of reference should be specific and 
should cover all the aspects to be investigated. 



4. You are requested to bring the instructions contained in this Ictter to 
the 1:oticc of the Formations/iJnits under your Command. 

M/- Air Cdre. 
Air Vice Marshal 

Air Oflicer i/c A dmii~is~ration 

MINISTRY OF DEFENCE 
D (Budget ) 

SUBJI c 'r : Cotz~titution 01 Courts of Enquiry and s~~htnission oi reports 
t I 1 ( . 1 . ~ ' 0 f .  

While considering the Audit Report (Defence Services) 1967, the Public 
Accounls Conlmittee criticised the delay in finalisation of losses, constitu- 
tion of Courts of Enquiry for reporting on the losses and the incomplete 
investigations necessitating re-constitution of these Courts of Enquin. While 
reviewing these aspects, Defence Secretary directd that quarterly reports 
should be obtained on the working of the Court of Enquiry and these reports 
revic\rvd by the Joint Secretary concerned to enquire that the above dzfects 
pointed out hy the PAC did not arise. 

2.  On thc Army side, instructions already cxiqt ( A 0  18 1 64) for 
suhmission of preliniinnq- reports and quarterly proyress reports in respect 
o f  all losscs duc to  theft, fraud or neglect which rcquirc regularisation at 
Govcrnmcnt levcl. Thcse reports are to be submitted to AHQ on the 15th 
o f  January, April. July and October respectively. Army HQrs., in turn, 
submit these to Govcmment. These orders, however, do not lay down 
any procedure for financial losses nor due to theft, fraud or neglect re- 
quiring Government sanction. nor is any form prescribed for the quarterly 
report. 

3. In order to achievc uniformity in the three Services, the following 
instructions should bc followed in future in furnishing and reviewing the 
reports on losses- 

( i )  If preliminary investigation in a case reveals that the loss, whe- 
ther or not due to theft, fraud or neglect. wouM require the 
sanction of Government for regularisation. a report should be 
sent bv the Local Command to the Branch or Head of Service . 
concemed in the Service Headquarters. A copy of the report 
will also simultaneously be sent to the intermediary formation 
HQ for progre%sinp the case further. 

( i i )  In addition to thc preliminary report referred to above. a cphr- 
tcrly progrew report stating the current position of each case 
\hould tvc slrhrnittcd bv the local Commander to the Branch or 
Head of Senlice ccmemed at Service Headquarters to reach 
them by 15th January, April, July and October respcdively 
with copies to intermediary formation HQ. 

( i i i )  Preliminary investigation reports and quarterly progress reports 
referred to r?hvc. will be consolidated hy the Branch/Strvice 
in the Servicc Headquarters and forward to the Administration 



Section of the Ministry concerned in the forms at Annexwes I 
and I1 so as to reach the Ministry by the last day of January, 
April, July and October respectively. 

t i v )  Instructions \\.ere issued in this Ministry U.O. No. 11 (8) /66 ' 
D(Budget) dated 23-1 1-66 (copy enclosed) fixing certain time 
limits for the assembling of Courts of Enquiry and finalisation 
of their reports etc. It should, invariably, be enswed that 
these time limits nrc followed in all cases. All cases of losses 
which would otherwise be excluded from the quarterly reports 
mentioned above, being within the powers of lower authorities 
to write off, should, however, be included in these quarterly 
reports, if the total time taken for regularisation exceeds a total 
period of six months. 

( v )  All reports received by the Administrative Sections of the M~nis- 
try should be put up to the Joint Secretary concerned who will 
scrutinise them with a view to ensuring that the faults pointed 
out by the PAC do not occur. 

4. AG's Branch etc. are requested to issue suitable instructions to all 
concerned on the procedure outlined above with copies to D(Budget). 

lmmrdioic 
MINISTRY OF DEFENCE 

D ( Bodget) 

.SUBJECT : Public Accounts C o m m i t t e d 8 t h  Report (3rd  Lok 5ab;ia)- 
Recommendation U.I Seriul N o .  8 ~f Appendix IX--Delay in 
regubiwlion of cases of losses. 

The Public Accounts Committee in its recommendation quoted above 
have adversely commented on the delay in regularisation of cases of losses. 
While giving evidence before the Public Accounts Committee, on the dela! 
in the finalisation of the cases of losses, the Defence Secretary promised 
to examine the matter in consultation with the Financial Adviser to sec 
how finalisation of these cases could be expedited. The recommendation has 
accordingly been examined in consultation with Branches of Services Head- 
quarters and the Ministry of Finance (Defence)/CGDA with a view to find 
out the reasons for delay in the finalisation of these cases. It is, however. 
noticed that adequate instructions on the subject already exist and if thew 
are strictly complied with, the speedy disposal of cases of lossc\ all1 be 
assured. 

2. It is, hourever, observed that considerable delay takes placc at vari- 
ous levels in processing the board of oficer$ or Court of Inquiry primed- 
ings. In this connection, Air Headquarters have already laid down a time 
schedule for regularisation of lo\ses vide their letter No. HQ/'32068/45,' 
E.13, dated the 29th May 1963. In order to  ensure that the c n c s  of 
losses arc regularised expeditiously, it has bccn decided thnt the fol!clwing 



drill may be followed by the Stafl authorities for the finalisation of the Court 
of Enquiry :- 

( i )  One week for Station HQ/Sub Area. 
( i i )  15 days at Area level. 

(iii) One month at Command level. 
3. AG's Branch, Naval Headquarters, etc. arc. therefore, rcquestd 

to iswc suitablc instructions to all concerned in regard to the above proce- 
durc. A copy of tlic in\truction~. when issued, may be furnished to D 
(Budget). 

Sd/- 
Under Srcrctcir> 

CIS Branch (SD-2) 
AG's Branch (Coord & Budget) ctc. etc. 



foreman who was entrusted with the job of installing the machine, have 
bcen found to blame. As, howevcr, these two persons have since retired, 
no action could he taken against them. 

2. It is rcgrcttcd that it has not yet been possible to instal the nlachine. 
It may he mentioned that while agreeing to make the final payment for 
the mx l~ ine ,  Air HQrs had stipulated to thc DGS&D that the firm who 
supplied th:: machine should make available the services of an enginew at 
the time of installation of the machine. Accordingly, two Czechoslov:~kian 
erection eriginecrs belonging to the suppliers of the machine visited No. 4 
HRD, Kanpur in Junc, 1968. They wcre of the vicw that thc erection 
of tlic machine should be defcrrcd till the middle of September. 1968, due 
to certain tcchnic:\l rcasons. But due to thc political trouble in that coun- 
try in Aups t .  I9hS. the arrival of the crcction en~inecrs  got postponed. 
It is. howcver, now undcrstootf that the visit of two Czechoslovakian engi- 
neers is imminent. As soon :IS they iirrivc. it is espectcd that the machine 
\vould bc installed and put to uw. 

1. In order to ensure that v.ilcn n machine i, p u r c h a d ,  all anciliary 
f'xilitics required f o r  proper functioning of tlic machinc arc provided 3s 
quickly as  possible. suitable instructions have already been issucd in this 
Ministry's rncn~o No. F. 14( 2 1 ) h-l D(Rud ),  dated thc 14th July. 1965. 
Moreover, in order to \\,:~tch jn<~ances of non-utilirntion of lnnchincs. :I 
six monthly report to hc submitted by .4ir HQrs has also bccn prcscribcd 
accordin: to I\ hich ; \ I1  equipment costing Rs. 50.000 and above and which 
rrm:~in u n u t i l i d  f~ l r  S i~iimth\ or more sincz thc date of rccuipt arc to hc- 
rcpmcd to tlic Minisrr!'. Morc*o\u. Air HQrs Iia\,c ale:io iss~~cil  iri~tructions 
to thc Senior Jlaintcnancc St;~ff Officcr Scnior Technical Stan Officers ;IL ~ h c  
\*arious Comm:rncls to prsonall! xrutinist. the rcnsons for dcl:ty i n  c~>ni- 
missioning utilisation of costly cquiprnent procured and report the position 
to Air HQrs so that suitahk action at Air HQrs could be taken. 

[M. o f  D. U.O. So. 37( 1 )67 DIAir. I \ ' ) .  datccl 17-17-lOhR.1 



RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT 

Recommendation 
'Thc Committee are not able to appreciate the dclay of two years in 

constituting a Court of lnquiry to investigate this case. The Committee 
consider that it should be incumbent in such cases for the Court of Inquiry 
to pin-point the rcsponsibilitv for the lapses so that necessary action, may 
be taken against all those found guilty of dereliction of duty. 

(S. No. 3, Appendix V of 15th Report, 4th L.S.) 

Action taken 
Thc conGnmcnt in this casc landed at Bombay Port on 30th April 

3963. The packages were clearcd bv the Embarkat~on HQrs. (which is an 
Army Organ~sation) only on 1 1 th September 1963 and despatched to the 
IAF consiynec (No. 22 Equipment Dcpot, Bombay) on the 25th Septem- 
ber 1963. During this period of over four months, the packages wers lying 
in the opcn at the docks, cxpoccd to the ravares of the weather. The rcgi- 
mental survov conducted on 19th September 1963 had shown that the three 
case\ uerc soaked with rain water. 

2. As repards the Committee's obscr\,lttions about thc delay of 2 years 
which had occurrcd in constitutinp n Court of lnquiry to investigate this 
casc, this aspcct has :+gain been gone in to  in considerable dctail. I t  is seen 
from Air I-1Urh. icttcr of 23-6-1964 add rcwd  to HQ hlaintcnancc Coni- 
niand that thcrc n:ls some doubt about the rcccipt of 3 cases in thc consign- 
ment. No. 7 1  ED had stilted in their lcttcr of 26-12-1963 to the HQ Em- 
h:irkation that cmlv 2 c:ircs had heen received and asked about the where- 
abouts of thc third one; Air HQrs. had, therefore. asked the Maintenance 
('crrnm;~nd to clcar this point. In the samc letter. the Maintenance Com- 
nxrncl \vcrc a ! ~  in\tructcd to order n Court of Inquirv in rcspect of thc 
dama~c.~/;dc.ficitricics noticcrl. Air HQrs. reminded HQ Maintenance Coni- 
mand about this matter on 30-7-1964, 11-12-1964 and 5-2-1965. 
Maintclmvx C'onim;ind drc\v c~ttcntion to the instructions of Armv Hcnd- 
quarters. contained in thcir lcttcr No. 49SX4:PC 'Q MOY 52. h t c d  5i6th 
June 19.FX. for the rc-gularis:~tion of 1iww in respect o f  short:lges damages 
of importctl stor-cc. Kclc\.;~nt CPtriiCt from this lctter is reproduced 
b c l c ~  :-- 

"The ~roez.clurc to hc follinved at the consignee's end in rcqpzst of 
rc,~iilitrisation of losscs tfuc to  deficiencics/daniagcs of iniported ctorcs 
occurring during wa transit o r  whilc the stores arc lying in the cu\tcxly 
t,f port auttioritics ha\ b w n  under examination for somctimr: pact. It  
ti:~s hccn decided that whcrc such losscs cannot be rmnvered c'ithcr 
fmni the shipping agents or the port authorities. thev will ht. t r e ; ~ t ~ d  iir, 
n loss of P ~ ~ h l i c  h l o n c ~  and writtcti oti :tccordinrlv bv thc ~ons i~ i i e t '  
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concerned undcr Rule 76 FRI, Part I. No departmcntal Court of 
Inquiry in such cases will be necessary." 

(Note  :-All damagcd/suspectcd to  be damaged cases packages/ 
Crates etc. are invariably subjected to  survey by a Sur_vcy Board duly 
represented by the Embarkation Commandant concerned, and the ser- 
vice representative, where available. Thc above type of losses/damages 
occur before taking delivery of storcs by the Embarkation/staff. No 
responsibilitv can be attached to scrvicc pcrsonnzl for such loss,? 
damage. Hcncc assembly of Court of Inquiry, to  pin-point responsibi- 
lity will not be neccssary). 

I t  will be seen from the :~b)ve cxtract that it was specifically laid dowr! 
that no departmental Inquiry ~vill be ncccssary in such cascs. 

3. In thc present case, since the loss had taken place before thc con- 
signment was delivered to  the I A F  unit bv the Emhrkat ion HQrs., Main- 
tenance Command contended that the Court of Inquiry. if ncccssary, wa; 
to  be held by the Armv authorities rather than bv the IAF sidc. It mav 
be conccdcd that, strictly speaking a Court of lnquirv can appropriatclv bc 
hcld by thc IAF only in rcspcct of losses which take placc within their 
charge. Thc lower authorities, on the Air Force Sidc wcrc. thcrcforc, rc- 
pcatcdlv arguing with thc Air HQrs. to waive the ho1din.r of a Court of 
Inquiry on the IAF  sidc. Air HQrs. had stated that HQrs. hlaintenancc 
Command had for the last timc represented on 13-7-1965 that of anv Court 
of I n q u i ~  was still considered c\sential. thc same should be arrnnpcd on 
the side of the Embarkation HQrs.. Bombay undcr orders from Arm) 
HQrs. Air HQrs. . however. did not accept this suggestion and finally the 
hlaintenance Command ordered on 7th August 1965 for thc holding of ;i 
Court of Inquirv bv thc OC 27F.D A F  Station Bombay. The Court of 
Tnquirv \\-as accordinglj- licld on 6th September 1965. Air IIQrs. arc of 
thc view and the Ministr~ of Dcfenct. arrrcc with them that thc dclay ;isprc* 
in this case did not call for invcsti:ratinn bv thc Air Forcc owing to t h i  
fact th:lt thc loss 'dama~cs  had nccr~rrcd outqidc thc Air Fnrcc iurisriictiort 
and bcyond the control of 1,4F. Even if Air HQrs. had writtcn to Army 
HQrs. for thc holding of  ;i Court of Inquiry on their sidc. it nould nor 
h3vc been hcld ouing to thcir policv dircctivc of 5,'6th June 19.58 rcfcrrcd 
to abovc. 

Yc:i.\.trthclccs, as alrcadt, statcd ahovc a departmcntal inquiry wa\ 
ordcreJ in this case b\, the Air Forcc authorities. 

4. As regards thc nthcr rccnmmcndations of the Committee that  i! 
should be incumbent in such cascs for the Court of Inquirv to pin-point the 
responsibilitv for thc 1;lpscs. so that nsccsmry action mav bc tnkcn on 
thosc found euiltv of dereliction of dutv, it mav be mcntionctl that thc 
Court of  Inquiry in the prcscnt caw has notcd a number of lapccs. For 
example. thcrc W ~ S  a dclav of over 4 m o n t h  in the clearance of thr con- 
signment bv thc Embarkation HQrs; that the consignment had tlctcrior:ltc[i 
bcc;rusc it  was kept in the open durinr the rainy season: that there W;IY 
&in\, in hrinpinr the items on charce. which in turn wac dtw to the tliffi- 
cult\. i n  idcntifvine the .items owine to the lack of p:rckinr account :rnt! 
invoiccq ctc. Thc Court of Inquirv has. concluded. on thc basis of  tht, 
av:\il:,hle evidcncc. that the loss involved 11:d occ~~rrct l  cvcn bcfi)rr: thc 
repinlcnt;tl snrvcv. when the stnrcs wcrc in the cu~tntlv of Bombay Port 
Tnlst 2nd thcrcforc it has hl;~rncd nonc of the individr~:il~ hclnnying to thi  



IAF. Incidentally, it may be pointed out that this is one of the cases which 
had occurred duriny! the period after 1962, when the number of consign- 
ments handled by the Embarkation HQrs. has suddenly risen from about 
2 lakhs to a peak figure of 15.24 lakhs in 1963. This had put the Em- 
barkation HQrs. out of gear and to undergo limitation imposed on account 
of the tremcndous influx of imports. All this had its impact on the physi- 
cal clearance of stores by not only the Army and Air Force authorities but 
also bv the Bombay Port Trust. This general aspect of the case has already 
bccn dealt with in the Ministry's note bearing U.O. No. 26(2)/68/D 
(Mov), datcd 4-9-68 sent to Lok Sabha Sectt. in pursuance of the recom- 
mendation of thc PAC contained in SI. No. 1 and 2 of their 15th Report 
(4th Lok Sabha) in connection with audit para 15, of the audit report, 
Dcfencc Services, 1967. It may also be stated that certain further instruc- 
tions arc bcine issued on the Army side to avoid recurrence of such delays 
a t  Embarkation HQrs. 



CHAPTER IV 

RECOhZMENDATIONS/OBSERVATIONS REPLIES T O  WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

The Committee feel that Government should have geared thcir machi- 
nery at the ports, particularly the Embarkation Headquarters, to cope with 
the expected increase in the imports of Defence equipment and machinery 
following the Chinese aggression in 1962. The Committee desire that thc 
Ministry should now examine whether the Embarkation Commandant 
could not be delegated some more powers for deployment of additional 
staff upto a certain limit to meet with any sudden spurts in the numbcr of 
packages received at the Port. The Committee also feel that it should 
have been possible for the Defence authorities, in consultation with thc 
consignors and the Indian Missions abroad, to arrange matters so that all 
documents connected with imports were received without delay. 

The Committee stress that there should be close co-ordination betwwrl 
the Embarkation Headquarters and the Port authorities in the matter of 
identification and delivery of Defence consignmens so as to obviatc any 
delay. 

The Committee also feel that adequate warehousing facilities should bc 
made available at Bombay and other major Ports where the Defence con- 
sinnments could be stored in a secure condition pending their clearance b\ 
the Embarkation Commandant in order to avoid delay in tracing them and 
to save them from damage by rain. The Committee would like the Minis- 
try to  examine this further in consultation with the Port Trust authoritics. 

The Committee suggest that Government should makc a comprchensivc 
review of the arrangements for the handling of Defence goods, particularly 
machinery and other sensitive equipment required for Ordnance factorio 
and the A d  Forces so as to ensure their expeditious and safe deliver\ 
and the prevention of any damage through rain or mishandling. 

The Committee also recommend that the Dcfencc authorities should 
keep a close watch on the prefemng of claims and their settlement so as 
to ensure that claims do not become time-barred and that thcy are seUlcd 
expeditiously. 

The Committee have alreadv recommended in paras 1.15 and 1.16 that 
adequate shed facilities should be provided in Bombay Port and othcr 
maiof ports for ensuring the safe handling of machinery and other scnsitivc 
equipment imported for Ordnance Factories and Armed Forccs and for 
their prompt onward despatch to the consimees. The Committee would 
like to know, in particular. the action taken to improve thc handling and 
shed facilities for Defence consignments at Bombay Port. 
[S. Nos. 1 & 2, Appendix V, Paras 1.13, 1.14, 1.15, 1.16, 1.17, 1.25 of 

15th Rcport, 4th L.S.) 



Action taken 
1. Consequent on the Chinese aggression in late 1962, there was a 

heavy influx of importcd Defence stores from 1963 onwards. The aug- 
mentation of the staff and equipment position in Embarkation Headquar- 
ter!;, Bombay, did unfortunately take some time to be completed. The obser- 
vations of the Committee that in an emergency of the type that occurred, 
the staff and equipment should be quickly matched with the expected work- 
load have been noted for guidance. However, the staff position has now 
improved very considerably. As against 211 personnel authorised before 
the Chinese aggression, the present authorised strength of Embarkation 
Headquarters, Bombay, stands at 83 3 personnel. Additional equipment 
for handling stores has also been sanctioned and in addition, tbc Embar- 
kation Headquarters have been authorised to hire special equipment as and 
when required. As mentioned earlier, the staff position at the Embarkation 
Headquarters, Bombay has bccn wbject to constant review in the light of 
cxpcriencos gained in handlinfi the heavy influx of stores consequent to 
the Chinese aggression. The powers of the Embarkation Headquarter\ 
werc also rcviewsd from time to time and the Embarkation Commandant 
now possesses powcr to deploy the staff at his command as hc considcn 
necessary for efficient performance of his duties. In view of the fact that 
thc present authorised strength of Embarkation Headquarters stands at 833 
personnel and is considered to be adequate, no delegation of powers for 
employment of additional staff is considered necessary. 

It is thc responsibility of the Supply Missions abroad to makc available 
all necessary shipping documents to Embarkation Headquarters well bcforc 
the arrival of the vessel brinrjng the stores to which the documents rtlatc. 
so that the Embarkation Headquarters are in a position to take prompt 
action for the clearance of the stores. Instances of late receipt of sbippmg 
documents have on various occasions in the past been brought to the notic(: 
of the Department of Supply (now under the Ministry of Works Housing 
and Supply) for the issue of necessary instructions to the Supply Mission\ 
abroad to ensure timely despatch of shipping documents. As a result, ths 
situation has now improved considerably. Nevertheless, with a view to 
gain further improvement, the Department of Supply werc approached 
again in December 1967 and they have once again taken up the question 
with the India Supply Mission, London. 

2. Thc Committee's recommendation in regard to the necessity of close 
co-ordination between the Embarkation Headquarters and the port autbo- 
rities in the matter of identification and delivery of Defence  consignment^ 
has been noted for guidance. It may, however, be mentioned that Em- 
barkation Hcsdquarters do work in close coordination with the port autho- 
rities. The port authorities also extend cooperation in this regard to thi. 
Embarkation Headquarters and any unresolved matters are taken up at a 
higher level. In the light of experience mined in handling Defence con- 
sbments  sincc 1962. a special mode of marking for easy identification of 
Dcfcncc stores was devised in 1965. All Defence qtores are marked vcirh 
o red rectangle on four sides with the letter 'D' painted in black inside thc 
rcctanplc. This helps in identification of Defence consignmen.ts from amongst 
thc commercial stores arrivina at thc port. Instructions have once a p j n  
been issucd to the Embarkation Headquarters in March 1968 (copy en- 
closed) pointing out the necessity of close coordination with the port 



authoritics. 'Ihc Ministrj of Transport and Shipping havc also now bccn 
~ e q u ~ s t c d  to ask the Port ;~u t I~or i t i c~  11) cxtcnd their ful lc~t  coop era tic^^^ ti) 
the Embarkation Hcadquartcrs in the matter of identification and cxpcdi- 
tious clearance of imported Defence qtores vide hl af D OM No. 26(2)/ 
68/D(Mov), dated 13th August. 1968 (copy cncioscd ) . 

3. As regards t\:rrehousing facilities. efforts were made in the past for 
c,btaining additional storage cap:lcitv for Dcfcncc consignments pending 
clearance at the Bombay Port. In 196.5, the port authorities allotted an 
additional shed to the Embarkation Headquarters, Bombay by  requisition- 
ing the area occupied by a private tirm and this has pcat ly rclicvcd thc 
prcgsurc. AS suppcstcd hv the Committee. Ministry of Transport h a w  
bccn requested in April IUhS to movc the port authorities at Bombay, Cal- 
cutta and Madras to pivc c w c d i n g  priorit\, to  Dcfcncc rcqucsts for addi- 
timal storarc sheds as and when rcqucstcd for hv the Embarkation Com- 
mandant< stationed at thaw mrts .  

4. I'hc folloning stcpc havc twcn taken for the t.xpc.clitic)u\ clcarancc of 
Dctencc store\ and for nvoidinr dan~apc through rain or  mishnndlinc :--- 

( a )  EmbarLaticm Hcadquartcra have k e n  in+tn~ctcJ in April 190h 
to takc cxpcditi@~~+ action for the safc clcarancc of Dclcncc 
stores, p:lrticulari\ machincn and othcr sensitive and valuahlc 
equipment. in a11 caw\ whcrr advancc intimation with rcrnrd 
to the a ~ r ~ \ a l  (4 thC \Iorc\ I, ~ C L ' L ' I ~ C J  b\ t l l ~n l  cithcr frcm Ihc 
\hippc'r, abro.td or  fmm thz Dcfcncc indentor\ In t h ~ s  
countr~ . 

l>cfcncc ~ n d c n t ~ v \  h.c\c . I I \ & )  twcn rcquc~tc'd in April I V h S  111 
gi\.c advancc intimation a h w t  thc arrival of all thc imprtmt.  
valuable ;md fragile wn\iti\c stor(., uhich rcquirc careful 
handling. dircm to Embarkation kadqua r t c r s  u b  thdt apccial 
attention ma\ hc paid bt thc latter in rcrartl to handlinc and 
onward dcsuatch of such \tore\. 

( c )  Detail\ arc al\o k i n g  collectcd of \torc\ which ,ccncrall\ rc- 
quire special handlinc rrt the port and in transit; and 3% uwn 
a4 thew detail, arc availabk. :I comprchcn4vc li\t will tx- 
orspared and lorur~rdcd t o  Embarkation Hcadquartcr, for cn-  
forcinc \wcial handline arrrrnqcmcnts whcncwr wch \tori\ ;Ire 
imported 

(dl For avnidir~g damage to w r r h  h\ rain. the 1kfcnc.c indenlor\ 
haw k e n  rcqucwd in April 1968 to t n w r c  that a tuitaMc 
clauw i. ~nwrtcd In thc intlcnt\ t o  cnsurc propcr packing with 
water-proof matcri:rl of  all imported k f c n c c  s t o m  ( ~ u w c p t i i ~  
to darn3gc b) wxla water rain. It has 3140 bccn already ;m- 
prcrwd upon Dcfcncc indmtors that crm4~nmcntri d machi- 
ncrv and vrccision instruments likely to rcnch India during thc 
monsoon \eawn (June-Scptemher) should t+r diverted prdcr- 
ably to %fadra\'K:indla port with a \ icw to rcdtring t k  ri*k 
due to conmion etc 



iippointmcnts of Captains in Embarkation Headquarters, Bom- 
bay, has been sanctioned in December 1967, to facilitate the 
handling of Ordnance Factories stores. Naval and Air Force 
clcmcnts have also k e n  included in the cstablishmcnt of Em- 
barkation Hcidquarters; and this has hclpcrl quick locotion 
; ~ n d  clcariincc of Naval and Air Forcc storcs. 

5. Subwqucnt to the conMcration of thc matter by thc Public Accounts 
C'ommittcs in Octobcr. 1967 and as a continuing result of the steps take? 
to cquip the Embarkation Headquarters with staff and equipment, the post- 
Iron regarding prcfcrcncc of claim\ in rcspcct of \hortlandings and darnag: 
t o  imporrctl \tore\ for thc ycar4 1962-6.5 ha\ improved furthcr. a\ will bc 
clear from the followinc tablc which pivcc the position a\ on 12-2-1968 :- 

Clam\ C'lairm Claim\ Chim\ 
d uc scttkd pcdinc not ?et 

yrcfcrrd 

S c c c w n  in3tructions hakc ;11w hccn issucci to Embarkation Hrad- 
quanrrs in January 1968 to cnwrc timcly prcfcrcncc of claims for losses 
~~;un;tgcs ;ind for cspr.ilitiouc wttlcn~cnt of thc dairns prcfcrrcd. 'Khz 
Dcfcncc indcntors h a w  ;it thc samc time bccn instructed to furnish what- 
c w r  information and clocumcnt\ itrc c;dlcd for bv Embarkation Hcadqunr- 
tcrs in this connection. on top prioritv basis. Also, iks alrcadv indicated 
;ihcwc stcps h ; w  h e n  takcn t o  cnsurc timcly despatch of shipping d~xu- 
mcnt.; from ;tbro;icl to tht' 'tln~h;trk:~ticw Hcadqu3rtrrs. 



GOVERKM ENT OF 1~111.4 

MlN lSTRY OF DEFENCE 
New Deliri- I I ,  tlte 13  rlr Augirst, 1 968 

SLIB J EC T : Clearance of Defence stores by E~nbarkarion Headquarrcrs 
from the cusmty of Part autltoritie.lromdimion bcrween 
Emburkafion Headqrrartc~rs c l n d  IJort a~rthori!icr-Rrcommi.n- 
datim of Athlic Accmmrs Cornmitree. 

The question of losscs 'damage sustained by  imported Dcfcncc storcs 
in the course of clearance at the Indian Ports. notably Bombay, was 
recently examined by thc Public Accounis Committee. Thc Committcc fclf 
that the delay in the clcarancc of stores from Port custody was onc of thc 
main factors responsihlc for the losses/damge . Thc Committce, thcreforc. 
stressed the need for closc coordination bctwccn the Embarkation Hcad- 
quarters and the Port authorities in the matter of identification and dclivcry 
of Dcfencc consimmcntc. The following is the rclcvant extract from thc 
Fifteenth Report (Fourth Lok Sabha) of the Public A c c o u n ~ ~  Comnlittcc 
( 1967-68 ) on the Appropriation Accounts ( k f c n c c  k m i c c ~  ) 1 Y65-hfr 
and Audit Rtport (Dtfcncc Scnicc's) 1967 :- 

- ' I  14. Thc Cotnrnittcc strc'w ~ h a t  thc'rc ~hould k' ~ l o w  cxrrmlin3ttirn 
between the Embarhation Hcadquancrs and the Port a u h -  
ties in thc matter of identification and dclivcrv c# Dcfcncc can- 
siffnrncntc 40 a5 to (hviafc any dclak". 

2. In accordance with thc ni\hc+ of Public Accounts Ck~mmittc~ thc 
Embarkation Hcadquarrcrs haw bccn advixd to maintain c ) w  coordina- 
tion uith the Port authorities in thc matvr of idcntifintim of M c n c t  stows 
md thcir expeditious clcarmcc from P m  custrdv, w that ios.ws 'darnzap 
due to dclay in clearance arc eliminated as far ar pmsiblc. I t  is considcrcd 
that the Port authoritie\ should also bc requcwd to cx~cnd thcir fullest crt 
c.peration to Embarkation Headquartsrs in thc idrntifrcation of Dcfcncc 
wrcq  uhilc in Port cumdy and to cn\urc lhat, with  a \ii.u, 14) c~pdrtwu-  
clcliven thereof to Embarkation Headquancrs : - 

( a ,  tht Dcfcncc \tares arc propcrlv tallicd. giving full marks and 
nu&r and the condition of thc 5torcs at the rim* 1d landinn 
suitablv remarked; 

( b )  as far as prscticabls all Dcfcncc stc~rcs la& from o pmicu- 
lar shiv 3rc stacked at one placc in tbc landing shed; 

( c )  Dcfencc s t o w  arc c a r ~ f u l l ~  handlrd end kcpl unJcr c c ~ c r  t o  
avoid damap 'low due to vagitricr of wcdtcr; 

(d )  Defence storcs arc p rmr lv  guarded to a v c a  pillcraglr. whifc 
awaiting clcarancc; and . . 

( c )  in case of short landid pxK.lsapeli. thc hn-Iandinp ccrxikatc 
is issued promptl~, say uithin 3 months the. arrival td tk vessel. 
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3. The Ministry of Transport and Shippiaff are, therefore, requmted 
kindly to approach the Port authoritim at Bombay, Calcutta and Madrss, 
more particularly those at Bombay, where the bulk of imporfad D d a ~  
stores are rcccived, with a view to achieving close coordination with Embar- 
katien Headquarters as desired by the PuMic Accounts Committee. A C W Y  
of the action taken may kindly bc forwarded to this Ministry. 

Sd/- 
Deputy Secretary to Ihe GovemmPnt of India. 

To 
The Ministry of Transport & Shipping, 
(Transport Wing), Transport Bhavan. 
New Dellti. 

Iklhi Tolcphonc : 34559 HEGISTEREDIBY ADS 
No. A/15526/111./0 Mov Shipping " 

ARMY HEADQUARTERS 
QUARTERMASTER GENEIUL'S BRANCH 

I)HQ PO New Dellti- 1 I ,  tlte 23rd Morch 1968 

Embarkation Hcadquartcrs 
Post Box No. 331 
Bombay- 1 
Embarkation Flcndqtiartcrs 
Fort William 
Calcutta-2 1 
Embarkation Hcadquarters 
Fort St. Gcorgo 
Madrs-0 

2. As 3 rcmdial mcasurc, plcasc ensure that cbax c~nt i raot icm 1% 
rnajntiiincd bv your HQ with thc port authorities in the matter d idtntitjco- 
t h  ai I3efc.nc.c stores and their expeditious clcaraocc fh c h ~  port a s -  
tcdy so that thc Itrscs/darnagr.i due to dr.1ayrt.i c b m n c c  arc e l i m i d .  

3. Plc;rsc acknowkdgr.. 



The Committec are constrained to note that this is yet another case 
(see also para 2.14) where an incorrect assessment of the rcquircmcnts of 
aircraft spares was made and this resulted in an avoidable expenditure of 
Rs. 1,00,000. If Air Headquarters had scrutinised thc indent properly, 
this infructuous cxpcnditurc could have been avoided. 

It  is also disquietine to note that, even though the lapse which Icd to 
the over-provisioning was detected by Air Headquarters in September, 1964. 
;I Court of Inquiry was ordered only in November 1966, after Audit had 
drawn the attention of Government to the mattcr. The Committee feel that 
the Court of lnquiny should have bccn set up immedintcly thc lapsc was 
detected. 

As rcgards the gcncral procedurc of provisioning for sparcs ior air- 
craft. the Committee arc left with the impression that the procedure for the 
scrutiny of indents at Air Hcadquartcrs rcquirc4 to bc tightened. Thc 
Committee hope that the Ministry of Defence will takc witable mcruurc\ 
to streamline thc procedure prevalent in this rcspect at Air Hcadquartcrs. 

The Committee also stress that, in the cstimates of provisioning of 
sapres, due allowance should be given to the actual expericncc of operation. 
in India as that would indicate the bchaviour of the aircraft in Indian wndi- 
tiom and the neccssitv of rcplaccmcnt of different parts. The Colnmittcc 
hope that the Ministry of Defence would be able to cvolvc a \,stun fnr 
the provisioning of sparcs \vhich %ill bc an adaptation of the cornmcrc~al 
\!~tcm taking into consideration the special requirements of thc Xir Forcc. 
IS. S o .  12. Appcndix \', Paras 2.33. 2.34, 2.35 and 2.36 ol 15th Kcpcrt 

4th L.S.] 

-4ctioa taken 

F ~ r s t  and wand Linc sparcs requircd by thc Opcrationrrl Unit. art- 
worked out at Air Headquancrs b y  applying Forccast Factor duly approvc'd 
bv Government. As regards thc sparcs rcquired by repair agencics includ- 
ing Hindustan Aeronautics Limited i.e. Third and Fourth Linc sparcs. thc 
requirement is worked out by repair agcncies on the basis of thc overhaul 
task in hand and likely future arisings. The requircmcnth arc vcttcd b\ 
Air Hqrs. before obtaining Government approval and taking procuremm 
action. T o  avoid errors in thc transmission of the rcquircmcnts of 1I.A.1 . 
and Overhaul Spares Depots to the provisioning branches. instructions h w c  
been i w e d  b y  Air HQn. that thcse requirements must bc rcflcct~ul on ;I 
proper review sheet. I t  is cxpcted that with the issue of thcsc  instruction^. 
there will be no occasion for a lapse of this nature to recur. 

2. Procedure for holding Courts of Inquiry has bccn rcvicwcd and 
necessary instructions have been isued to all concerned fixing the time 
limits for asscmblinn Courts of Inquirv and finalisation of thcir reports cfc. 
Semce Headquarters have also been dircctcd to submit quartcrlv report\ 
to Government for scrutiny with a view to ensuring that the faults pointed 
out by P.A.C. do  not recur. 

3. Provisioninp. Procedure in the Air Forcc i\ constantly under rwicw. 
Internal cortectivcs are applied as and when found nccessarv. Provision- 
ing System has been rcvicwcd rcccntlv and a rcfercncc to thi4 hits alrcadv 



been. made in our note to P.A.C. vide M of D U.O. No. F.4( 1 ) /67/D 
(Air. I ) ,  dated 16-12-67. In  addition to the information madc availahlc 
earlier, special mention may be made of the following :- 

(i) With the introduction from 1-2-67 of Forward Supply System 
a t  all units holding of spares in the flight lock-ups has becn 
eliminated. Issues of stores are now made across the counter 
against actual requirements. On the basis of such issues, reple- 
nishment of stocks arc obtained from the depots, which provides 
a truc consumption data for provisioning. This system would 
ultimately hclp to rclicve the user sections from carrying large 
inventories which in turn Icad to a shorter inventory in the I.A.F. 

(ii) A system of checks and counter-checks at various lcvels ha\ 
k e n  introduced to ensure accuracy in provisioning. It liar; 
bccn dccided to carry out a 100% checks of provisioning rc- 
views at various stages before submitting the draft indents to 
Government for approval. lndents are required to  be spon- 
sored at specified levels depending on the cost. 

(iii) For better coordination, Equipment and Technical Staff haw 
hccn made to  sit next to each othcr to cnable them to discuss 
various problems, thcrcbv rcducing the inter-sectional noting? 
and movcmcnt of' files. Similarly at policy level. a conjointed 
approach is ensured for all maintenance problems. 

(iv) Reduction in pipeline and delavs in provisioning has been 
effected bv authoriring despatch of repairable rotablcs to 7'- 
pair apcncies bv quicker means to rcduce turn-round timc snc! 
therchv reducinc thc nccd for frcsh imports. 
Formation o f  Ovcrhaul Spares Depots alongside the repair 
;~ecncies will rcduce thc pipe-line bctwccn the Ovcrhaul Sparec 
Storarc linit and Repair A,cencics in addition to reducing th: 
time-lag bet\vecn actu;ll consumption and provisioning rc- 
vicus. 

( \  ) H i ~ h  Value Control S\\tcm ~ i t h  thc aim of sclcctiw h igh-vdu~ 
n1:ln;ircrncnt to control ccntrallv. hich value item\ for bcttcr 
wppl) c.rpabil~tv ,I, a lu)  to reducc c\penditurc \\hcrever pos~ i -  
hlc. hac Ixcn intrduccd in thc IAF. This sk\tem applies to 
high vduc itcmc wlcctcd by Air HQrs. l s u c  of thew item* 
from Equipment Dcpotq arc whjc'ct to rsleacc by Air HQrs. 

( t i  ) Spccial prcxcdurc for control of iuuc. movcmcnt and repair ( 7 :  

rot.~hlc\ (iten14 uhich can he rcpaircd and put hack into scr- 
vice). which are ciuitc costly. ha$ h e n  cvolvc. Floati 0: 
thc\c item\ authorisccl rcpair a~cncics  and concumer unit\ 
have hccn laid dorm to control holding at vnriou~ icvcls. 

(vi i )  A n  nnalvsis is in procrew to dctcm~inc the fast moving itsnri. 
Cards wrt;tininc 111 such itcms \t.ould bc rnarkcd with n di.- 
tinctivc colour codc and rcvicws of such cards would be donc 
once a month or  so. so that continuous replenishment action 
can he undcniikcn without waiting for thc normal revicu 
cyclc. 

(viii) ConwmaMe storcs called 'C' claw stores cost vsrv littlr as corn- 
~ a r c d  to rotablcc. Their pcridicit\. of rcvicw ha<. thcrsforc. 



been changed from 6 months to 1 year so that more attention 
can be focussed on review of rotables. 

(ix) A GAl has been formed in Air HQrs. for cataloguing all the 
equipment in use in IAF to provide standard catalogue of 
stores, for reference purposes. Proper cataloguing will not only 
help m standardisation of various stores, it will also assist in 
easy identification of items and in establishing common items 
and thus decreasing; incorrect or duplicate holdings. 

(x) A Committee has been formed within existing resources to 
compile a Manual of Provisioning, codifying provisioning in- 
structions issued from time to time. With tho completion of 
this Manual, there will be a systematic book covering various 
activities relating to provisioning. 

(xi) It- has been decided to adopt commercial practice, for pro- 
visioninn purposes by No. 30 Equipment Depot, with suitable 
modification ( in respect of Super Constellation Aircraft and 
Wright Cyclone Engines). The detailed procedures to be 
adopted by No. 30 E.D. for this purpose are under active con-  
sideration. Based on the experience gained, the feasibility 
of constituting Local Provisioning Committees for other equip- 
ment Depots will be considered. 

(xii) The question of introducing mcchanisation for specdy process- 
ing of inventorv control data at Air HQrs. is also under con- 
sideration of Government. 

4. It is hoped that the steps taken/beine taken in streamlining the pro- 
visioning procedure referred to in the preceding paragraph, will help in re- 
moving the present defects. However, the actual advantages would be 
known only after a period of time when the same have been given in fair  
trial. 

[M of D U.O. No. F.4(2)/68/D(Air. I) ,  dated 21st June, 1968.1 

Farther Information 
The progress made in :- 

(i) preparing standard catalogue of stores; 
(ii) compiling the provisioning manual; 

(iii) halising the procedure to be followed by cquipn~ent  depot,^ 
for provisioning purpose; 

(iv) introduction of nlechanisation for speedy processing of inven- 
tory control data in the Headquarters. 

Progress made in respect of thc above items is indicated as under :- 
I. Preparing Standard Calalogrre of Stores. 

A Cataiquing Cell was sanctioned on temporary basis it1 May 1966. 
The Cell started work in July 1966. During the first few months, the Cell 
studied by the various systems prevalent in the I.A.F. for identification of 
stores as wtAl as the Federal Supply Classification System of USA and 



Defence Stores Clas~ification System adopted by the Directo* of Stand- 
ardisaticm, Ministry of Defence and evolved a uniform system of stores 
identification and cataloguing to be a d m  by I.A.F. A method of working 
was evolved; personnel were trained and certain problems that arose in 
the pattern of cataloguing were cleared. 

Having prepared the grwnd, the compilation of catalogues for aircrait 
was taken up as  per a set of priorities. Todate, cataloguingof Hunter MK 
56, Mi-4 and S-22 (to the extent of provisioned items) has been cGm- 
plcled. Work is in progress on T-77 (MiG), Krishak and HJT-16. 

Taking into consideration the n u m k r  of aircraft in current use and the 
aircraft likely to phase out by 1970, the Cataloguing Cell will have to 
compilc catalogues for ovcr 20 diflerent types 01 aircraft. In addition. 
equipment rclating to Specialist Vehicles, S.Us., S.A.G.W. wmpkxcs will 
also have to be catalogued. ,The initial nucleus establishment, which had 
heen in fact sanctioned for planning the system of cataloguing and evolving 
the method of work only, has been extended from time to time but this is 
inadequate to do justice to the mammoth task of cataloguing all Air Force 
Stores. Air NQr5. care for increase oif establishment of the Cell and setting 
it up on a pcrniancnt basis is under consideration. 

I I .  Cor~tpilitrg thc Pro\.isiot~al Manual 
Air Hqrs. constitu!ixj a Tcam of Officers comprising one Group Cap- 

tain and two C.G'.Os. 11 their existing resources, to compilc a Manual of 
Provisioning. The Tcam was formed in January, 1968. The draft I.A.P. 
1541 Manual of Provisioning prepared by the Team is undet scrutiny. 

111. Finali.\in,v the Proccdrirc to he followed h j  Eqrripntent Depots for pro- 
visioriitrg purpase 

It has hccn decided to adopt commercial practice. for provisioning pur- 
poses by No. 30 Equipment Depot, with suitable modification. The detailed 
procedures t o  be adoptcd by No. 30 E.D. for this purpose has been 
finaliwd irt J u w  1968. Under this procedure. requirements will be wolkcd 
out by No. 30 E. D. and those relating to items costing more than Rs. 200 
each will be subjected to scrutiny by the Local Provisioning Committee 
consisting of representatives of Air India Material Planning Division, the 
Officer Comnlanding No. 30 E.D. and a representative of Contrdler of 
Defence Accounts (Navy) at Bombay. Purchase Orders will be placed by 
No. 30 E.D. on India Supply Mission, Washington against thc bulk allot: 
ment of free foreign exchange. It has, been decided that thc feasibility of 
constituting similar Local Provisioning Committees at other Equipment 
Depots would be considered on the basis of thc expcricnce gained at No. 30 
Equipment Depot. 

IV. I ~ i t d l r ~ t i ~ t r  of Mrclrar~isutiotr of speedy yroccssing of ltlvcntory Con- 
trol Daru in rhc HtlCI(I Q~mtm. 

A modest beginning in this regard has been made and Air Hqrs. have 
been pcrmittcd since early this year to use the Computer a n t r e  at R a m -  
krishna Puram. The question of computerising thc entire nnge of stores 
will rcquirc consideration. 

[F, 4(2)/68/'D(Air. I I 



CHAPTER V 

KECOMMENDATIONS/OB5ERVATIONS IN RESPECT OF \VI-IlCI-l 
GOVERNMENT HAVE FURNISHED lNTERlM REPLlES 

Recommendation 
Thc Cornniittcc arc unhappy that, due to a scrious omission in Govcrn- 

ment's orders of 15th Scptcmbcr, 1962, troops at high altitudc .ibovc 9,WO 
feet were issued extra rations in addition to peace scale rations from 
December. 1962 to July. 1963 while other troops in Sector 'T' statloncd 
below an altitude of 9,000 feet were denied the benefit of field rations which 
were due to them. The Committee d o  not want to limit thcmsclvcs purely 
to the question of the financial implications but feel that in such LI vital 
matter affecting the morale of troops it is of thc utmost i n~pr tdnsc  that 
orders regardins the issdc of rations are framed unambiguously and cle3dy 
and, that where a mistake creeps in, it is rcctificd with the utmo\t cxpedi- 
tion. The Committce would like Govenuncnt to rcvicw the position regard- 
ing thc usual of cxtra rations to troops and Officer\ in Scctor 'A' from 
Scptembcr. 1962 to February. 1964 in the light of the spirit and intention 
of the relcvant orders so as to obviate a n y  unintended hardship. 

(S. No. 4. Appcndix V. Para 1 44 of 15th Report. 4th 1, 'i ) 

Action taken 
Thc rccommcndation of rhc: Public Accounts Commirtcc icrarlling 

framing of ordcrs relating to issue of ration\ clcarly and in u n a m b i ~ u o u ~  
terms and rectification of mistakes. if any. cxpcditiously ha5 bccn notcd for 
compliance. 

2. As already explained in the note subniittcd to thc Public Accounts 
Committee, which is quotcd undcr Para 1.39 of thc 15th Rcport 01 thc 
Committec. thc irregularity involvcd in the case of troops i \  thc issuc of high 
;dtitudc ration\ to thow locat4  : ~ t  9.000 fcet and abovc during thc pcriod 
from thc 5th December. 1962 to 6th July, 1963. Thi5 ~ ' 3 5  donc duc to a 
gcnuine misinterpretation of Govcrnmcnt ordcrs and 4ncc t r o o p  arc en- 
titled to frce rations, whcthcr they are-stationed in peace arcac or field areas. 
the only courw open is to regularise thc action d' thc local A m y  C m -  
mandcr. Thc extra expenditure involvcd i\ bcing assessed in consulutbn 
with the Dcfcncc Accounts authorities and when full details arc rcccived 
action will be takcn to accord Governmcnt sanction. 

3. As regards ficld s x l e  rations issued to Officers from the 5th Deccm- 
bcr. 1962 to 31 st January. 1964 thc ordcrs issued for the rccovcry of tbc 
cost thercof in instnlrnents from the officers concerned, arc bcing rcvicwcd 
as recommended by  the Puhlic Accounts Committcc and :I decision i s  
expected to  bc taken soon, 

The Committee would like thc comprchcnsivc cnquiry on airdropping 
operations to be completed at an carly date so that in the light of thc find- 
i o p  Governmcnt may lay down suitable pidclines for acccptancc/invcsti- 

47, 



gation of losses and take other measures to reduce sucfi losses to thc mini- 
mum and to dispel all apprehensions about contrived losses or misappro- 
priation of supplies. 

(S. No. 6 Appndix V, 1.65 of 15th Kcport, 4th L.S.) 

Action taken 
A Conrmittcc for conducting a comprchcnsivc enquiry into the question 

of air-dropping of supplies in isolated posts in Eastern and Western 
theatrts has bccn set up on 23rd May 1968 under the Chairillanship oi the 
Deputy Quartermaster General. The Committee has been asked to  submit 
its rcport by 1st Novcmbcr, 1968. Further action will be considcrcd on 
receipt of thc rccommcndations of the Enquiry Committee and a furthcr 
noir \ \ i l l  bc submitted to P.A.C. in due course. 

(I:. KO. A/9370/'Q/ST6B I 
Recommendation 

' i ! ~  C-ommittcc arc i~ntlappy to note that a hclicoptcr cnginc costing 
Ks. ] .OX lakh\ \vils rendercd complctcly unscrviccable due to improper 
storapc. Even whcn the engine was given storage treatment effective up to 
January 1963. no action appcars to have been taken till Junc 1964 to 
c h a k  i t \  condition and the engine lay unused and unattended. The Corn- 
mltttc fccl that the unit in question should have made adcquatc arrar?_ee- 
men!. 101 thc propcr cu\tocl!. of this engine whcn it wa$ moving from one 
st;ltu n to another. 

-f'hc ( 'onlrnit ;~~ note that a frc4i Court of Ihquiry w.ns ordcrd  in 
{hi.; C;LW by Air Headqunrtcrs in Junc 1967. Thc Committee have no 
rloutx that. hascd on thc finding of this Court of Inquiry. adequate action 
will bc t;~ken against thc persons responsible for this loss. The Committee 
would lihc tn bc informed o f  the findings of the court of Inquiry and thc 
activn ra lcn  in this casc. 

"Thc Committcc dcsirc that the Ministry of Defence should issue suit- 
;tblc inctructions, if none exist at preser~t, that units while moving from 
cmc <tation to another should make adequate arrangements for the proper 
custody of the costly cquipment lying with them so that cases of this type 
dc n\.r recur. 
( 5 .  ho. 15. Appendix V. Para\ 2.70, 2.71 and 2.72 of 15th Rcport. 4th L.S.1 

Ado. taken 
'Thc cnpnc w a ~  amneously catcgorised a\ Category 'E' (Beyond 

ac.ooomical repair) by the then Soviet Speciali5ts attached to I.A.F. With 
:hc ;\;til,~bility of traincd I.A.F. pcrsonncl at KO. 3 Base Repair Dcpot, the 
c n p N + c  \\a, cti\mmtlcd to check the internal condition. During inspection, 
~t u. .. found that no \ub\t;~ntial corrosion had set in. The engiac has since 
hccn rcpaircd and made wniccable. T h c  present Soviet Specialists have 
clc,,*t,? thc engine for nornial opcrationh and thc cngine has bccn allotted 
to ,I  Htlkoptcr llnit for usc. 

2 The Court of Inquiry constituted for the purpow has not yet h 3 -  
l i d  ir\ proceeding: necessav action taken against the prrsoa(s) con- 
ccrncd in termc of the findings of the Court of Inquiry, will be intimated 
to thc Cammittcc along with Findings of the Inquir).. 



3. Necessary 
HQrs. to all the 
engines when it 
new station. 

instructions (copy enclosed) have been issued by Air 
Units for proper custody and maintenance of 'reserve' 

is not possible to carry such equipment on move to a 

M. R. MASANI, 
Chairrtian, 

Public Accounts Committee. 
NEW DELHI; 
March 11, 1969 
Pfialguna 20, 1890 (Saka). 



APPENDS 
Summary of Main conclusions~Recommenda~ions 

-- 
ST. Para No. of the Ministry/Department Recommendations 
No Report concerned. 
1 2 3 4 

Min. of Defence The Committee hope that reply t o  the outstanding recommendation 
and the final replies in respect of those recommendations to which only 
interim replies have so far been furnished will be submitted to  them e x p  
ditiously after getting them vetted by Audit. 

Do. 

Do. 

The Committee regret that the requisite information has not been 
furnished by the Ministry of Defem. They would like G o ~ e ~ l ~ l e n t  - 
to investigate whether, either as a result of delay in holding s w e y  or in 
preferring claims. Government claims aginst  shipperslsuppliers were pre- 
judiced. The Committee would also like Government, to  evolve in the A 

light of the findings adequate procedures to  ensure timely pmfemng of 
claims. 

The Committee note that various measures have been taken by the 
Ministry of Defence to improve the handling of Defence consign- 
ments at Bombay Port and their prompt onward despatch to  the consignees. 
These measures include incmase in staff and equipment at the Embarkation 
Headquarters nnd additional warehousing facilities at the Port, and c l w  
coordination between the Embiirkation Commandant and indenton. The 
Committee hope that as a result of these measures delay in clearance of 
Defena stores and damage c a d  by exposure to  whether and mishandling 
after landing will be avoided. 

4 1.16 Do. The Committee note that, with a view to securing effective control 
over inventory holdings in the Air Force, Government have started the com- 
pilation of n standard catalogue of stores and a provisioning manual and 

- --- - have also made a beginning with modern data processing techniques. In -- - ---- -- 



respect of the work of compilation of the catalogue, the Committee observe 
that a cell, which nas set up  for this purpose in 1966, has till now completed 
c.ataloguing for only three types of aircraft against twenty for which the 
catalogue has to be prrpared. As the \bark is whetluled for completion by 
1970, the C'onimitrcc truqt that s t e p  will be taken to speed up the process o f  
compilation. The cornnlitttx also how that the coverage of the data proces- 
sing system, now in the beginning staps, will be progre%ive)y extended. 
It is csscntial that a modern arm of tnc Defence F o r m  like the Air Force, 
The effective owration of which is conditioned by the efkient use of sophis- 
ticated ircms of equipment produced by a fact advancing technology, should 
be equipped with up-to-date techniques of stores control. 

The Cnrnmittcc hid desired to know whether shortage of crash tenders 
i ~ t  air-liclds still penisted. They regret that the information has not still 
ken fitmished to them. ~1 

t: 
The Committre note that in order to improve the efficiency of mash 

fire fightc~s. the Air Headquarters haw revised the scale for provision 
of crash tenders and intensified the training of crash crew. Air Headquartas 
should ensun that any shortages of crash tenders at Air-fields and other 
Air Force units arc made good expeditiously and that crash tenders and 
crew are kept in good trim to meet any exigencies. 

- -- - - - -  .- - ~ 



S1. Name of Awnt Agency St. Name of Agent 
No. No. No. *EY 

DELHI 
Jain Book Agency, Con- 
naught Place, New Delhi. 

Sat Narain & Sons, 3141, 
Mohd. Ali Bazar, Mori 
Gate, Delhi. 

Atma Ram &Sons, Kash- 
more Oate,Delhi-6. 

J. M. Jaiaa & Brothers. 
MoriGate,Delhi. 

The Central News Agency, 
23/90, Connaught Place, 
New Delhi. 

The English Book Store, 
7-L. Connaught Circus, 
New Delhi. 

Lakshmi Book Store. 42, 
Municipal Market, Janpatb, 
New Delhi. 

Bahree Brothers, 188 Laj- 
patrai Market, Delhi-6. 

Jayana Book Deuot. C h a p  
parwala Kuan, Karol j3agh, 
New Delhi. 

33. Oxford Book & Stationery 68 
Company, Scindia House, 
Connaught Place, New 
Delhi-1 . 

34. People's Publishing House, 76 
Rani, Jhansi Road, New 
Delhi. 

35. The United Book Agency, 8 8 
48, Amrit Kaur Market, 
Pahar Ganj, New Delhi. 

36. Hind Book House, 82. 95 
Janpath, New Delhi. 

37. Bonkwell, 4, Sam Narankari 96 
Colony, Kingsway Camp, 
Delhi-9. 

MANIPUR 
38. Shri N. Chaoba Sin& 17  

News Agent, Ramlal Paul 
High School Annexe, 
Imp hal. 

AGENTS IN FOREIGN 
COUNTRIES 

39. Thc Sceretary, Establish- 59 
ment Department, Thc 
High Commission of India 
Indta House, Aldwych, 
LONDON, W.C.-2. 
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